
GUWAHATI BEN 
• GUWAHATI!O 

(DESTRUCTION OF RECORD RLES,199O) 
-Th 	 - 

INDEX 
&k/T.A No..Z.V. 

FP/A 

1. Orders Sheet ........... . 
-J 	 p I 

• 	 2. Judgment/Order dtdL.9.c.Z-.&...  ....... Pg.. ............... . ... 

3. Judgment & Order dtd...................Received from H.C/SUprelfle Court 

_4. O.A 	 pg...?.................. 

lvi. . 	................ 	Pg..................... to. .( ............ 

................................................ Pg. ...................... to ........ ......... .. 

t_4? 
pg..~ ................... t ~;3 

Jt7S.;l:.Ls... 

R. 	41 ............................................................ 
I.eplr ............. . ....................................... .)g 	

.... .... to................. 

Any other IalDers .. . ................................ 1'g .......................  to................. 

I.ilerrio ofppea.iai1ce ................... . .................................. ........................ 

Additional Affidavit ..... .......................................................................... 

Written Arguments ............... . ............ . ............................ ...................... 

Amendement Reply by Respofldents...................................................... 

Amendment Reply filed by the Applicant.............................................. 

• 	16. Counter Reply.
.

... .................................................................................... 

SECTION OFFICER (Judi.) 

• 	 . 	 • 



NTB"J 	iT 	HP 	1 RI EUNAL 	\ - 

-iEi 

Yciajn.31 Lio:ior 

hpt 	..itioi N 

J::ViOW i o3tJ; 	I'1, 

:ppiecant(' 
raN 

vocte  

OrdEr of th 	Tribunal 
Of the Reo :y 

. 	05.09.20(I6 	Present: Hon'ble Sri K.V. Sachidatiandan 
('1.' 

VLt,'..d.LLCLLL LLLCLLI. 

The claim for the Applicant is that certain 

financial irregularities have been shown against 

him by the Audit Party during the period from 

199 fo 199. The Applicant has filed this 

App1ication praying for quashing and setting 

aside the charge sheet issued againsthim on the 

gro4id of delay and irregularities. Mr M. 

Chada, learned Counsel for the Applicant 

sub9iitted that even no reasonable opportunity 

was given to the Applicant to inspect, the 

docupients in order to file reply statement. 

Ms U. Das, learned Addl. C.G.S.C. 

Couisel for the Respondents would like to take 

instrictions. 

Considering the issue involved, I am of the 

view that notice is to be issued. Issue notice to 

the Respondents. It is directed that the 

Resphdthts will enable the Applicant to inspect 

the oiginal documents, if not already given. The 

Appliant is also directed to co-operate in the 

inquiy. The Respondents will file statement 

explaining as to why such delay has been 

caused 

• 	L. 



Contd/- 	.?oston 1&10.2006. 	- 
05.09.2006 

Vic&Chirman 

	

c 	 /mbl 

C.flsjderjn1 the issue  JLnV&lVed in 

4 	 this case the applIcation is adgj.tte 
tt U 	 AppLicatj.n is adxnitti. Issue n.tice 

j . . on the respendents. Tesp.ndets are 

	

£ 1i 	9 	 directed to keep the r •rda ready for 
hearinq. 

Vjce.'.Chajrrnan 

ii•+ 	LerveA in 

	

026 L 5. 	08.12.2006 Present: Hon'ble Sri R.V. Sachidenandan 
Vice - Chairman. 

Learned 	Counsel 	for 	the 

Respondents wanted to have four 'weeks 

time to file reply stattnent. Post on 
&. 	 11.01.2007. 

S 	 p 
Vice-Chairman 

/mb/ 

(7j 	 11,1.17. 	ounse1 for the applicant wantod 
to file rejoinder t. the written state. 
ment. Let it be done, Pest the matter en 
13.2.07. 	 / 

I 
Vlce..Chajrman 

im 

13.2.07 	Counsel for the applicant. prays for 
time to file rejoinder. Four weeks thue is 
granted to ifie rejoinder. Post the matter 
On i53:07. 

Vice-Chairmrn 

4) 

un 

15.3 .07.. Counsel ror the applicant i4anted 
to tile rejoinder. Let 1ht bdost 
the matter on 2.4.07, 

i4 	Vice-Chairman 
Member 

m- 

* 	 ) I 
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77 	 Order oi tfi e T r ibu 

24.2007 	post on 244.2007 grant&ig time tc 

36, the applicafltto tiIe.rejoinder. 
............. . 

vice -ch i rman 
>' 	 bb 

24407 	!ir. S. Nath Counsel for the 

applicant pr&ys for some more time to file 

• • i'ejoinder. Ms.U.Das learned AddLC.G.S.C. 
U  

Q '3 4 	 ie appearing for the 	respondents. 
1 	

4pplicant is permitted to file rejoinder. 

iost the matter before the next available 

• 	 Dividon ]3enth. 

lenibr(A) 	 g MemberP) 

	

27.8.07., 	Counsel for the applicant 
wanted time to fik rejoinder. Let it be 

	

C cW  (4yr 	
done. Post the matter onl2-A9.07 

-. 
• 	

H ' 
91 	

.• I 	

Vice-Chairman 
Im 

.12.9.07. . 	Counsel for• the applicant wanted 

• 	time to We rejoinder. Let it be done. Post 
1 	 . 	thematteron 3.10.07. 

H: l  

	

.( 	t - 

	

-7 	
Vice-Chairman 

• 	.1 

/ 



• 	.--...- 

9 

o t TJ4 I 'TT Tr1 

I 	 I. 

9 	 9 

03.10.2007 	In this case rejoinder has already 
beeA filed.\Call this matter on 13.11.07. 	/ 

9 .  

( 	U 	19J 	I 4• 1ii4 	.ii_'I 	( 	ici 	I 	c Lu 
(Khi!tshiraxn) 	(Monoranjan M anty) 

Y 	 I 	 ViceChairyI' 

1. I 	 ' Mr.MChada Varned counsel for 
•• r the applicant undece\ to file rejoinder 

irduring thet course of ti/ days  After serving the 

copy of the reoinder/o Ms.i\ha Das learned 
Adñl. Standing çounsel for\ the Central 

• 	Government, Ms "Usha. Das, \hall obtain 
'LII 	/ 

nstruclons in ,Øiis regaru. 
Call,4ismatteron 13.11. 07 

. 	

(Monoranjan Mahan 
ember(A) 	Vice-Chairman 

Lm 
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O:A.227 of 2006 

Mr. M. Chanda, learned 

counsel appearing for the Applicant 

states that he has ified Petition for 

amendment of the Original 

Application at the final hearing 

stage and he seeks adjournment in 

this case. Ms. Usha Das, learned 

Add!. Standing Counsel appearing 

for the Respondents states that in 

absence of any interim order the 

enquiry against the Applicant has 

been completed and the enquiry 

report is awaited. 

In the aforesaid premises the 

prayer for adjournment made on 

behalf of the Applicant is granted 

and this matter stands adjourned 

onci to be taken UI) on 12th 

February, 2008. 

	

ushiram 	(M. R. Mohanty. 

	

Member (A) 	Vice-Chaii-mn 
Liii 

)4. 
/Lv.c/ s/imLf/q 

ttA 17.o- j 	
12.02.2008 

Ats, U c 
c 1 ,74, )t-j 	43/ 1k. U 	&, 

cw' 

\- 

Mr M.Chanda, learned counsel 

appearing for the Applicant is present and 

Mr M.U.Ahmed, learned Addi. Standing 

counsel for Union of India is also present. 

By filing an additional rejoinder the 

Applicant has brought it to our notice that 

he has filed a representation on 
04.02.2008 (addressed to the Director 

General of Employment and Training of 

Govt. of India in the Ministry of Labour 

Ir 



03.1.0.2007 	.. 	Mr.MChanda learned counsel for 
the applicant undertakes to file rejdinder 
during the course of the day. Mter seiving the. - 
copy of the rejoinder AP .Ms.Usha Das learned 

Addi. Standing Counsel for thecentral 

Government, Ms.Usha Das, 	fçObtain: 
instructions in tbia-iln t 

Call this matter on 13.11.2007 

(Khushiram) 	(Monoranjan Mahnty) 
Member(A) 	Vice-Chairman 

Lm 

05.11.2007 	On the prayer of counsel for both' 

the parties, call this matter on 
18.01.2008: 

WJ 

(Khushiram) 	. 	(M. N. Mohanty) 
Memher(A) 	Vic-Chairnian 

ma 

• 18.01.2008 	Mr M. Chanda, learned Counsel 
appearing for the Applicant, and 'Ms U. Das, 

______________ 	 • learned • AddL Standing ConseI for the 

{ 	 Union of India are present. 

1 	 t 	

. 	 Call this matter on 01.02.2008. 
' t7 

hushirarn) 	(M.R Mohanty 
Member (A) 	Vice-Chairman 

nkm 

SL 	. 

3I'lO 

* 	 .. 
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/ 
15.05.2008 

	

	On the prayer of Mr M. Chand'a, 
learned Counsel appearing for the 

Applicant, call this rnattei on 13.06.2008 
 

for hearing. 

(iram 	(M.RMohan) 

	

Member (A 	Vice-Chairman 
nkm / 

- ;- 	 13.06.2008 	OnThe request of the learned Counsel 
V 	 for the parties, call this matter on 

• 	 V 	 •, 	 •0 	 29.07.2008. 

• • 0 2 

 

	

/(Kh u sh irarn) 	(M.R. Moh an ty) 
Member(A) 	Vice-Chairman nkm • 	: 	•.'. 	 : 

)4 •  

29,07.2008 	Call this matter on 02.09.2008 for 08_"U l~tA  ~_ 14 
• 	 . 	

. 	 hearing. 
 

• 	 •' 

(i1' Elrarn) 	(MR. Mnhanty 
C4)Z S 	 Mernber(A) 	Vice-Chairman V 

n km 

•.'' 	••• 

. •... 	 : 	.02.09.2008 	Heard learned counsel appearing for 
both the parties. For the reasons recOrded 

-. sepamtely, this case stands disposed of .  

I  

L V 	 .•% 

O~vxl - 0 
\• 

o 4' 

o&Z 
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A(Maus~hiram) 	 (M. N. Mohanty) 
Memher(A) 	 Vice-Chairman 

Im 

'S 
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Membcr(A) 

I 
(M.R.Mohanty) 
Vice-Chairman 
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O.A. 227/2006 

12.02.2008 and Employment, New Delhi) seeking. 
dropping of the proceeding that was 
initiated with issuance of departmental 

• 	charge sheet on 16.03.2004. 
While adjourning the hearing of this 

matter to 26.03.2008 the Director General 
(the disciplinary authority) is hereby called 
upon to consider the aforesaid 
representation dated 04.02. 2008 of the  

• Applicant and pass a reasoned order; 
notwithstanding pendençy of this case 
(OA.227/2006) and until a reasoned 

• order is passed on the said representation 
dated 04.02. 2008 of the_Applicant, no•• 
final action should be taken in the 

rc 

 

disciplinary proceeding that was initiated 
on issuance of departmental charge sheet 
dated 16.03.2004. 

Call this matter: on 26.03.2008 for 

pg 

.3 

hearing. 

Send copies of this order to the. 
Applicant and also to the Respondents in 
the addresses given in the O.A and free 

copies of this order be handed over to Mr 
M.Chanda and Mr M.U.Ahmed, learned 
counsel appearing for the parties. 

o' M 2JJ0 

a,J 

26.03.2008 	Call this matter on 15.05.2008 
for hearing. 

• (M.R.Mohanty) 
Vice-Chairman 

Im 

.\kt C-4-'4- 	i 

kb- 

Oi 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 227/2006. 

Date of Order: This the 2nd  Day of September, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHtJSHIRAM, ADMINISTRATIVE MEMBER 

Sri Lienkhawthang Varte 
Son of Sri H.V. Varte, 
Assistant Director, 
VRC for Handicapped, 
Abhoynagar, Agartala79900 1. 
West Tripura. 

By Advocate Shri M. Chanda. 

Versus 

Applicant 

The Union of India, 
Represented by the Secietary to the 
Government of India, 
Ministry of Labour, 
Sharam Shakti Bhawan, 
Rafi Marg, New Delhi 110001. 

Deputy Secretary to the 
Government of India, 
Ministry of Labour, 
New Dethi 110001. 

The Director General of Employment & Training, 
Joint Secretary to the Govt. of India, 
Ministry of Labour (DGE & T), 
Sharam Shakti Bhawan, 
Rafi Marg, New DelhF 110001. 

The Dy. Director General (Employment) 
Ministry of Labour (DGE & T), 
Sharam Sbakti Bbawan, 
Rafi Marg, New Dellii-110001. 

Assistant Director (Rehab) 
V.R.0 for Handicapped, 
Rehabari, Guwahati-8. 	 Respondents 

By Advocate Mr G. Baishya, Sr.C.G.S.0 
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ORB ER(ORAD 

i: tsi :t.i •. tngfj 

The Applicant while functioning as Superintendent on 

officiating basis at the Vocational Rehabilitation Centre for 

handicapped at Guwahati duriiig the period from31.01.1995 to July 

1999 committed grave financial irregularities to the tune of 

Rs. 16,69,670/' which was brought out in' audit para, whereas his 

financial power was only Rs. 1500/- rupees per month. For these 

irregularities, he was charge sheeted and departmental prooeeding was 

initiated against him.'. He filed 'the instant O.A. seeking the following 

reliefs :- 

i) 	To set aside and quash the impugned memo of charge 
sheet dated 16.0:3.2004 (Aimexurel) and grant any 
relief or 'reliefs as your Lordship's deemed fit and 
proper..  

2. 	. The Respondents have filed written statement stating that 

the irregularities were committed by the Applicant by incurring 

unauthorized expenditure, to the tune 'of .Rs. 16,69,670/-. The charges 

included not only incurring expenditure beyond his financial powers/ 

limit but also sanction of GPF, T.A advance etc. unauthorisedly without 

proper sanction of his superiors in Delhi. While the matter was, pending 

before the Tribunal, the Respondents have I a<j a copy of the letter 

dated 26.05.2008 addressed to the Under Secretary (Adm.IJ) Vigilance 

& Foreign Training Adnm. Section, DGE&T, New Delhi' with the 

following message :- 

"I am directed to convey the approval of the 
competent authority for closing the case on the basis 
of the Inquiry Report submitted, by Sh. K.L.Kuli, 
Inquiry Officer/DDT which revealed no serious 
allegations againat Sh. L.K.Varte. 
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This issues with the approval of the DGIJS vide 
their Dy. No.156 dated 15.05.2008." 

3. 	In view of this letter from the Respondents, the Original 

Application has become iufructuous and stands disposed of. No costs. 

(irnUSHi) 	 (MANORANJAN M0HANTY) 
ADMINISTRATIVE MEMBER 	VICE CHA]RMAN 

I/pg/I 	 .. 

'I 
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IN THE CENTRAL ADMINIS 

GUWAHATI BENCH: GUWAHAT1 

O A. No. 	 /2006 

Sri Lienkhawthang Varte 

Union of India & Ors. 

liST OF DATES AND SYNOPSIS OF THE APPLICATION 

16.03.2004- Respondents vide impugned memorandum dated 16.03.04, alleged 
that applicant while functioning as Serintendentonoffidating 
basis at the VocationalRchabthtatLoncentreforhandicapped at 
Guwahati during the reriod of 31.01.95 to iulv99 committed Qrave 
misconduct and financial irregularities. 	(Annexure- 1) 

05.04.2004- Applicant after receipi of the memorandum dated 16.03.04 
submitted his reply, praying interalia to allow him to go through 

• original records, documents, vouchers and other d9 cwnents basing 
on which audit submitted his objection of alleged financial 

• irregularities and also prayed for grant of at least 4 weeks time to 
• submit his written statcmcnt after perusal of records since the 

charges were pertaining to the year 1995-99. (Annexure- 2) 

13/15.05.2004- 	Applicant submitted another representation addresed to 
the DDG, Employment, New Delhi praying interaliui for siqply of 
relevant documents. 	 (Annexure- 3) 

21.05.2004- Under Secrtary to the Govt. of India, Ministry of Labour, New 
Delhi, rejected prayer of the applicant for. supply of original 
documents and further stated that the same would be shown to 
him during the course of inpiiry, if any. 	(Annexure- 4) 

08.06.2004- Applicant submitted a other representation stating that so far the 
applicant remember many of the audit objection were dropped and 
in some cases proposal were sent for ex-post fact sanction. 
Therefore, it is necessary for him to pursue the relevant records 
based on which the charges were initiated. • (Annexure- 4A) 

Lo At 
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09.06.2004- Asstt. Director, Rehalilitation informed the applicant that details of 
the audit paras have already been circulated to the applicant vide 
letter dated 27.05.2001. (Annexuré- 5) 

02.07.2004- Director General, Employment and Training informed the 
ftppllcant tile he cä5tot be supplied Orgnal copies oFilie 
documents involved in the case_against_him. However, apphcant 
would be givenopportun o inspect the listed documents 
during the course, of inquiry and the applicant was directed to 
submit his written statement either by admitting or denying 
categorically all the charges labeled against him up to 10;07.2004. 

(Annexure- 6) 
09.07.2004, 07.09.04. 16.08.04,10.09.04- Applicant submitted re,itation 

prayingproviding an a to look into the t 
records, vouchers and other relevant docuinentsincirder_tq...enable 
him to submit an adequate reply to the charges labeled stliiL 

- 	(Annexure- 7 series) 

05.08.2004- Shri K.L. Koli, Dy. Director, NE Cdl, Cuwahati was appointed as 
inquiry officer, to enquire into the charges framed against the 
applicant vidc order dated 05.08.04. 

Shri R. Lakshmanswajnj, Asstt Director, VRC Was 
appointed as Presenting Officer vid order dated 05.08.04. 

(Annexure- 8 series) 

26.06.2006- Applicant submitted a detailed representation addressed to the 
Director General of Employment and Training, Disciplinary 
authority against the misbehaviour of Slid R. Lakslunanswami, 
presenting officer, towards him as well as against his defence 
assistant and prayed for change of presenting officer. 

(Annexure-9) 
28.07.2006- Director Geieral of Employment and Training, the Disciplinary,  

authority; rejected the prayer of applicant for change of presenting 
officer, Shri R. Lakshinanswaini. (Annexure- 10) 

28.11.2000- Memorandum of charge sheet dated 16.03.04 has been issuedto the 
applicant after a lapse of 8 to 9 years from the alleged financial 
irregularities. In this connection itiriay be stated that in every year 
dining 15 to 1999 internal audit was conducted by the internal 
audit Partyaswefl as the . tutoiy audit, but none of the audit 

orton±suhlapses or financial irregularities. It would be 
evident from the letter dated 211200 that the±e are irregularities 
coniniitted by the Rthabthtation officer i.e. the applicant But in the 
report, it appears that there is no allegation of misappropriation of 
Govt. money or shortage in the stock register but the audit pointed 
out that there are irregularities in the matter of purchase and 
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expenclituxe which has been incurred, beyond the delegation of 
finndaipower. ' 	 (Annexure- ii) 

P:R.AYERS' 

That the 1146n ,11110. Tribunal would he pleased to set aside and'quasltthe 

impugned memo of qheirge sheet dated 16.03.2004 (Annexure- 1) and 

grant any reliefr• relieves as your lords hills deemed fit and prover. 

Costs of the application. 

Any other, relief(s) to which the applicant is entitled as the Hon'ble 

Tribunal niày deem fit and proper. 

Interim order praytd for. 

During pendency of this application, the applicant prays for the following 
relief- 

1. 	That the Hon'ble, Tribunal be pleased to set aside the impugned menio of 

charge sheet dated 16.03.2004 and to stay the operettionof the disciplinary 

proceeding till disposal of the originalapplication.. 
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IN THE 	 TRIBUNAL 
GUWAH.Amfl BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	: 	O.A. No41+J2006 

Sri Lienkhawthaig.vte : 	Applicant 
- Versus 

Union of India & Others. : 	Respondents. 

IEX 
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IN THE CENTRAL A] MIN1STRAT[VE TRIBUNA 

GUWAHAT! BENCH: GUWAHATI 

(An ApplicaUon under Section 19oI the Adniinislraijye Tribunals Act, 1985) ( 

/2006 
BETWEEN: 

Sri Lienkhawthng Varte. 
Son of Sri H.V. Varte.. 
Assistant Director, 
VRC for Handicappcd, 
Abhovnagar, 
Agartala- 799001 
West Tripura. 

...Applkant. 
-ANL)- 

The Union of India,. 

Represented by the Secretary to the 
Governmentof India, 
Ministry of Labour, 
SliaramShaktj' Bhawari, 
Rafi Marg, New Delhi- 11000L 

L)eputy Secretary to the 
Government f Jiidia 
Ministry of Labour, 
New D1hi- 110 001. 

The Director general of Employment and Training, 
Joint Sccrctary to the Govt. of India, 
Ministh of labour (D(&T), 
Sharam5hakfd Bhawan, 
Rah Marg, New L)eihi-110001 

. . The Dy. Director General' (Ethployment) 
Ministry ofLaboLLr (DGE&T,. 
Shram Shakti Bhawan, Ran Marg, 
New Delhi-110001. 

5 	Assistant Director (Rehab) 
V.R.0 for Handicapped, 	.. 
RehabarL Guwáhati-8. 

\6AL

...Respondents. 
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DETAILS OF THE APPLICATION 

Particulars of orders against which this application is made. 

This application is made against the impugned memorandum of charge 

sheet dated 16.03.2004 (Axmextire-1) containing 6 article of charges, 

alleging conmission of grave misconduct and financial irregulär#ies, the 

impugned charge sheet has been initiated after a delay of 8 to.9years and 

praying for setting aside of the impugned arlicle of charges contained in 

the memorandum'dated 16:03.2004 and also prayed foi consideration of 

promotion to the cadre of as well as the inquiry proceeding. 

Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of this application is- well 

within the jurisdiction of this hoe ble Tribunal. 

LImitation. 

The applicant further declares that this application is filed within the 

limitation prescribed under section-21 of the Administrative Tribunals 

Act, 1985. 

Facts of the Case. 

4.1 	That the applicant is a citizen of India and as such he is iUtled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

India. 

4.2 That your humble applicant is presently working. as Assistant Director 

(Rehabiliation) rat vocational Rehabiliation centre for handicapped at 

Agartala. 

4.3 That the respondertt vide impugned memo bearing letter No. DGET-1-

11018/l/99-EE-11 dated 16.03.2004, it is alleged that the applicant while 

functioning as Superintendent of Head of office on officiating basis at the 

Vocational Rehabilitation centre for handicapped at Guwahati during the 
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period of 31M1.1995. to July'99 committed grave misconduct and financial 

irregularities. 

In Article 1 of the charge sheet, altogether 5 allegations brought 
against the applicant wherein it is allcgcd that during the period .from 

31.01.1995 to 15.03.1999, fixtures and furniture, amounting to Rs. 1,69,851 

were purchased without following the prescribed procedure and the said 

purchase were made beyond his delegated powers, again it is alleged that 

an amount of Rs. 71,580 was incurred on procurement of tools and 

equipment. unauthorisedly, in violation of the delegated powers during 
the period from March 99 to April '99. 

In clause 'C' of. Article of charge No. 1, it is alleged that during the 

period from June' 97 to July 99 an unauthorized expenditure of Rs. 96,864 
was incurred on purchase of raw materials beyond the delegated powers 

of head of office. Similarly, in clause No. (d) and (e) of article of charge 

No. 1, it is alleged that anamount of Rs. 55,548/- and Rs. 75.995/- was 
incurred on purchase of,  ,fuel and repairi g for the condemned of his 

vehicle. 

In Article 2 also altogether 6 allegations were brought against the 
applicant, more or less on the same ground as indicated in Artide of 

Charge No. 1, wherein it is stated that during the period from August' 95 

till July' 99 the applicant unauthorisedly incurred expenditure on account 

of purchase of electronic goods, telephone charges without verification 

and without certifying cedis to be offlual or personal and executed minor 

work of floor repairing of motor garage and for purchase of stationary 

items for the centre without following procedure and without having 

accounted for the materials purchased at the centre and without making 
any stock entry on the preface of the:bill passed and the payment made 

similar allegation also brought in Article ifi, IV, V and VI, wherein 

procedural violation . has been alleged for incurring expenditure 

unauthorisedlv without approval of the competent authority, and correct 

procedure for entries in the cashbook was not followed by him and it is 



also alleged Receipt Book in Form CAR-6 was not maintained and 

therefore II. has been alleged that the applicant has committed grave 

misconduct in as much as he failed to maintain absolute integrity, 

devotion to duty and acted in a maImer which is unbecoming of a Govt. 

servant, and thus violated the provisions of Rule 3 - (1) (1), (II) and (ill) of 
Central Civil Services (Conduct) Rules, 1964. 

in the statement of imputation Of misconduct, it is further, 	alleged 
that procedure. has not been followed while purchase were made and 

there are violation of relevant provisions of GFR and it is also alleged that 
the applicant has incurred various unauthorized amount for procuring th e  
tools equipments, raw materials and- also for purchasing fuel and 

repairing for condemned office vehicle, purchase of various electronic 

goods, payment of telephonic charges, purchase of ceiling fans etc. 

The Article of charges framed against the applicant are proposed to 

be sustained through audit report/audit objection, which was conducted 

during the year' 2000; when the allegations are pertaining to the year 1995, 

1997, 1998 and 1999. In fact many internal audit inspection was conducted. 
before 2000 and even the audit inspection although conducted in the year 
.2000, many items were, dropped after considering  the explanations and in 
many cases ex-post facto approval has been taken from competent 

authority and accordingly many of the audit objection were dropped. 

On a mere r4ading of the  memo of charge sheet, it appears that 
basically the audit objection has been raised for procedural violation while 

purchase or payment were made by the applicant in his capacity as Head 
ofoffice in  the vocatiozini Rehabjjjtjon Centre at Cuwahatj. But there is no 
allegations regarding misappropriation  of Govt. money. It is also not the 
case of the respondents U. 0.1 that the huge amount of money has been 

inurred on the. basis of any fictitious bill, rather it Is the case of the 

respondents that entries has not been made properly, cash book also not 

maintained properly and expenditure has . been incurred beyond, the 

delegated power of the applicant, such act or omission on the part of the 



applicant at beast can be turned as an act of irregularities, negligence, but 

the said act or omission can be termed as mis-conduct for the purpose of 

initiation of a disciplinary proceeding under Rule 14 of the CCS .(CCA) 

Rules 1965 Moreover, there is a• delay of 8 to 10 years in initiating the 

disdplinary proceeding and on that score alone impugned memorandum 

of charge sheet dated 16A)3.2004 is liable to be set aside and quashed. 

(A Copy of the impugned memorandum dated 16.03.2004 is 

• 	endosed as Annexure-1). 

4.4 That your applicant after receipt of the impugned meoìorandum dated 

16.03.2004 submitted a reply on 05.04.2004 praying interalia to allow the 

applicant to go through original records documents vouchers and other 

documents basing on which audit submitted its objection of alleged 

financial irregularities and also prayed for grant of at least 4 weeks time to 

submit his written statement after perusal of the records, since the charges 

were pertaining to the year 1995-1999, therefore it is difficult on his part to 

remember the factimi position of the allege financial irregularities without 

• 

	

	looking into the records at this distant point of time. It is also relevant to 

mention here that there is no explanailon is made. for initiation of a 
• 	disciplinary: proceeding after a lapse of near about 9/10 years .The 

applicant again submitted another representation on 13/15.05.2004 

addressed to the DDG, employment, New Delhi praying interalia for 
supply of relevant dxumeflts. 

(A Copy of the reply dated 05.04.2004, representation dated 

13/15.04.2005 is endosed as Annexure- 2 and 3 respectively). 

4.5 That the office of the Director General of Employment and Training, New 
Delhi infonned the Asstt Director, VRC for hithdicapped, Guwahati, 

wherein it isstated that the applicant has already availed the time of more 

than 4 weeks in submitting his representation to the charge sheet dated 

16.03.2004, therefore he may not be allowed more thne. It is further stated 

4 
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in the letter bearing No. DCET-A-11018/1/99.EEII (Part), dated 

21.05.2004, since the charge sheet is mainly based on the audit paras and 

the copies of the relevant audit paras have been supplied to the applicant 
with the charge sheet, therefore original documents cannot be suppliè1 to 

the applicant, however the same would be shown to him during the 

• course of inquiry if any. The applicant after receijt of the letter 4ated 

21.05.2004 submitted a representation on 08.06.2004, wherein the applicant 

categorically submitted that so far the applicant remember, many of the 

audit objections were already dropped and in some of the cases proposals 
were sent for ex-post facto sanction. Therefore it is necessary for perusal of 

the relevant records based on which the charges were in fact initiated, 

otherwise it would be difficult for him to submit even his defence 
statement simply on the basis of audit_report. The applicant also 

categorically denied the charges litheled against him through 

memorandum dated 16.03.2004 and further requested to allow the 

applicant to look into the relevant records to furnish an adequate reply in 

his defence. 

However, the Asstt. Director, Rehabilitation, Sri R. 'Laksmanswanu 
informed the applicant that DCET vide letter dated 21.05.2004 stated that 

it is good and sufficient enough to meet the answer of his representttion 

dated 08.06.2004 and the . details of the audit paras have already been 

circulated to the applicant vide letter dated 27A052001. 

(Copy of the letter ddted 21.05.05, representation dated 08.06.2004 
and O.M dated 09.06.2004 are enclosed as 	4. 4A and 5 
respectively) 	 - 

46 That the office of the Director General, Employment and Training vide 
letter bearing No. DGET-1-11018/1/99-EE (P 1). dated 02.07.2004, it Is 
informed that the applicant cannot be supplied' original copies of the 

documents involved in the case against him. However, applicant would 

be given full opportunity tàinspect the listed documents during the 

j 
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course of inquiry and the applicant was directed to subthittedbis written 

statement either by admitting or denying categorically, all the diarges 

labeled against him up tciftO7.2U04 for urtheraction-fài1ing.which it 

would be prcsumcd that the applicant has nothing to submit for further 

neiessary action in the matter. 4herefoie it appears that the competent 

authority is determined not to allbw the applicant to inspect The relevant 
documents, before submission of written statement. 

(Copy of the letter dated 02.07.2004 is enclosed as Annextuie-6). 

4.7 That the applicant after receipt of the letter dated 02.07.2004 submitted a 

representation on 09.07.2004, wherein the applicant specifically stated that 

he may be provided - an opporttinity to look into the original records, 
vouchers and other relevant documirnts in order to enable him to submit 

an adequate reply to the tharges labeled against hint However, no 
Opportenity is provided to the applicant: for inspection of the TelCvant 

records. In the meanwhile the Inquiry Officer wrote a letter to the 

applicant informing him . that he has been appointed as Jnquiry officet 

therefore notice was served by the Inquiry Dfficer directing the applicant 

to appear in the first hearing on 2&09.2004 and also gave a liberty to the 

applicant to engage a Defence Assistant., 

The applicant thereafter submitted another application praying for 
permission and inspection of relevant documents, records, listed 
documents reli g on which the memo Of charge. sheet dated. 16.03.2004 

was issued to the applicant. The applicant in his application/ 
representation dated 16.08.2004 specffically stated that it is difficult on his 
part to put forwar4 an adequate defence without looking into the records• 
inspection of records, dOcuments, vouchers will take sufficient time, 
térefore opportunity may be provide to the applicant for inspection of 

the records. It is also pointed out by the applicant that so far he came to 
learn, many of the audit objetions which were included in the charge 
sheet have already been.dropped and against many of the items ex post 

11 



facto sanction has been obtained and some cases request for cx post facto 

sanctions were placed before the appropriate authority, as such it would 
be difficult to defend that on the partof the applicant withoutperusal of 
the records. 

The applicant again submitted a detailed representation for supply 
f relevant documents for inspectiOn for preparing adequate defence. In 

the said representation dated 10.09.2004 the applicant categorically 
mentioned the details about the audit objection and also indicated the 

items of the audit objection. where ex-post facto sanction is sought to 
~egularize the same under intimation to audit and also indicated the audit 
objection where the sanie were dropped subsequently. In the said 

representation, the applicant further stated'tháthis letter dated22.06.2001 
1s not a confession letter. The applicant fttrther requested to summon Mr. 

Baldev Sarma, vocational instructor (radio & TV), VRC for handicapped 

as defence witness.. 

(A Copy of the representation dated 09.07.2004, 07.09.2004, 
16.08.2004 and 10.09.2004 are enclosed herewith and marked as 
Annexure-7 (series)). 

4.8 	That it is stated that thereafter KL. :Koli, D. Director Training, N.E. Cell, 

G,  uwahati was appointed as enquiry authority to enquire into the charges 
framed against the applicant vide order bearing No. DCET-1-11018/1/99-
EE-11 (P1) dated 05.08.2004. Similarly one Sri R. Lakslunanswami, asst. 
Diiector, VRC for handicapped, Guwahati was appointed as-Presenting 
fficer vide order dated 05.08.2004. 

(A. Copy of the order dated 05.08.2004 is endosed as Annexure-8 

Series).. 

49 That it is stated that in spite of repeatedrequest the authority, particularly. - 

the disciplinary authority did not allow the applicant to inspect the 
original records, bill, vouchers, sanction order, requisition, supply orders 
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etc for preferring his written statement to defend the charges but the said 

prayer of the applicant for supply of relevant document or prayer for 

permission of the applicant to inspect the original relevant' records has 

been arbitrarily rejected by the authority 'vide letter dated 21 .05.2004 

(Annex ure- 4). 

It is pertinent to mention here that the allegations of the financial 

'irregularities which is now brought against the applicant during the year 

2004 i.e after a lapse of 9 (nine) years as because purchase were made in 

between the year 1995 to 1999 and the audit inspection was 'conducted in 

the year 2000 and the charge sheet was issued only on 16.03.2004, 

therefore it is difficult on the part of the applicant to submit defence 

statement without consulting the records at this belated stage i.e after a 

lapse of 5 to 9 years but the authority in a most unfair manner blo&ed the 

scope of inspection of the records. it is impossible on the part of human 

being to prepare a written statement/defence statement against any 

memorandum of' charge sheet only on the basis of audit report or audit 

:oection without consulting the relevant documents. Therefore it appears 

that the authorities are working with a pre-determined notion to complete 

the disciplinary proceeding in. the name shake without pioviding the 

reasonable opportunity to the applicant by restraining him to inspect the 

relevant documents to prepare his defence or written statement, when the 

disciplinary proceeding under Rule 14 of CCS (CCA) Rules 1965 has been 

initiated after it lapse of 8 to 9 years, therefore on that score alone the 

entire disciplinary proceedings is liable to set aside andquashed. 

4.10 That it is stated that the enquiry proceeding held on the following dates. 

28.09.2004, 07.10.2004, 27.12.2004, 09.02.2005, 08.03.2005, 13.04.200, 

13.07.2005, 10.08.2005, 13.12.2005, 10.01:2006, 10.04.2006, 25.052006 and 

only on 12.06.2006. It is pertinent -to mention here that in all most all the 

date of hearing.'the applicant participated in the enquiry proceeding and 

extended his best co-operation with the enquiry officer; but surprisingly 

H 
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the presenting officer right from the beginning started misbehaving with 

the applicant during the course of enquiry proceeding and always 

behaves in very aggressive and in impolite/ugly manner showing hostile 

attitude' towards the' applicant. That it stated that on 12.06.2006, when the 

inquiry proceeding is going on Sri R. Lakshrnanswarny misbehaved with 

the applicant and also with his Defence Assistant 'Sri T.K. PauL AAO, 

C.W.C, Guwahati in course of hearing. It 'is observed very often 

Presenting Officer gets agitated and become violent during the course of 

hearing and it appears that his behaviour is very harsh and vindictive 

towards the applicant In each and every occasion whenever there is a 

sitting of an enquiry proceeding Sri R. Lakshanswami, P.O creates a very 

unhealthy situation and makes an attempt to impose orders, restriction 

and behaves in a very rude maimer, with the applicant and his Defence 

Assistant. But on the last occasion i.e on 12.06.2006, Sri Lakshnianswanii 

lost his temper beyond all proportion without any sort of provocation and 
misbehaved with the applicant and also with his defence Assistant and 

thereby in fact obstricting the proceeding to continue smoothly and fairly.  

In other words the attempt of Sri R. Laksmanswaini, P.O to held the 
applicant guilty without any detail inquiry, it is further learnt by the 

applicant that 'in the event of exoneration, from the charges that there is 

every possibthty 'on the part of the applicant to gain seniority and 

promotion over Sri R. Lakshmanswami and therefore R. Lakhniarswanui 

started misbehaving with the applicant in the inquiry proceeding. 

In the circumstances stated above, applicant being higlilyaggrievód 

with the misbehaviour 'of Sri R. Iak1inianwaniI, P.0, submitted a detailed 

representation ' to the ' Director , General of Employment ' and 
Trnirg/DisciplirLasy Authority, Govt. of India, New Dcliii, wherein the 

applicant prayed for change of PresentIng Officer, on account of 
- 	' misbehaviour with the applicant. 
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(A Copy of the representation dated 26.06.2006 is enclosed as 

Annex ure- 9). 

4.11 That it is stated that the said representation dated 26.06.2006 was rejected 

by the authority on 28U1  July 2006 in very arbitrary and unfairmanner. 

(A Copy of the letter dated 28.07.06 is enclosed as Annexurt- 10.) 

4.12 That IL is staLed that the mentorandwn of the charge sheet daLed 

16.03.2004 has been issued to the applicant after a lapse of 5 to 9 years. In 

this connection it may be stated that ifl every year during 1995 to 1999, 

internal audit was &,nduc ted by the internal audit party as well as by the 

• statutory audit party, in addition to that post audit was done by the pay 

and accounts office, but none of the audit report contained such lapses or 

financial irregularities. It is further categorically submitted that statutory 

audit was by the office of the Accountant General (Audit), Assain, some 

times during the year 1998/1999 but found no lapses or irregularities 

which were now pointed out by the stalutory Audit Party. 

It is pertinent to mention here that during the year 2000, when Sri 

K.K. Rhatt was working as Supdt. In the VRC for handicapped, Guwahati, 

at that point of tinieat the instance ofSri K.K. Bhatt, Audit was conducted 

and certain procedural irregularifies in the matter of purchase of 

electronic goods, equipments, furniture, fixation, repairing of .condemn 

vehicle were pointed out by the audit and in the said audit report,. it is 

pointed out that the applicant has incurred expenditure beyond.the power 

of delegation and in many cases prior sanction of the competent authority 

were not obtained bfore expenditure is made for purchase of electronic 

goods and other equipments. It is alsb further alleged that cash book also 

not maintained. as per rule and expenditure has been niade without 

observing the cockl provisions of Rule 102.103 and 104 of GFR. The 

inspection report conducted by the internal audit party, during 21.08. 2000 

to31.08.2000. It would be evident from the lefter bearing No. JA-LAWVR- 
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C-Cuwahati/2000-01/1150 dated 28.11.2000, whereby Shri Bhatt has 

written to. the Deputy Director of Exchanges under Ministry of Labour, 

New L)eibi requesting to submit a reply to the audit objection within a 
month from date of receipt of such objection. On a careful reading of the 

audit objection report, it appear that there are irregularities committed by 

the Rehabilitation Officer,, i.e. the applicant, but many of the items where 

audit objection was raised has been dropped. But in the report, it appears 

that there is no allegation of misappropriation of Govt. money or shortage 

in the, stock register. but the audit.pointed out that there are irregularities 
in the matter of purchase and expenditure has been incurred beyond the 

delegation of financial power. 

(A copy  of the letter dated 28.11.2000 is enclosed as Annexure-Il) 

4.13 That it is stated" that after receipt of the inspection report the memo of 

charge sheet was initiated after a lapse of about 4 years, and the 
allegations were relating to year 1995-99, therefore' it is quite difficult on 

the part of the applicant to prepare his defence at this belated stage after a 

lapse of 5.to 9 years. Moreover, the applicant has been arbitrarily denied 

mspection of the relevant documents before submission of his written 

statement after receipt, of the memo of charge sheet dated 16.03.2004. The 

applicant repeatedly approached the authority to allow him to inspect the 

relevant documents before submission of written statement, but such 

opportunity was denied to the applicant. Although the applicant being a 

loyal and disciplined Govt. Employee participated in all the hearing of the 

proceeding and exhmded his best 'co-operation with the in, but the 
applicant failed t6 defend his case adequately at this belated stage when 

the incident for alleged purchases were made during the year 1995-99 i.e. 
after a lapse of' 8 to 9 years that too without providing opportunity to 

inspect the documents prior to submission of his reply against the memo 

of charge sheet dated 16.03.2004. 
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In the connection, it may be stated that the law relating to public 

service a delinquent is entitled to inspection of the documents men honed 

in the charge-sheet, or on which the employer wants to rely and this is 

generally provided by the rules. if a request is made for such inspection, 

poslponement of ihe opportunity to the time of final hearing is obviously 

an erroneous procedure. In Shambhu Saran Pandey the Hon'ble Supreme 

Court observed that the principles relating to inspection of documents 

were well-settled and said.: 

"If the. department or the mkulngernent seeks to rely on any 

documents in proof of the charged The principles, of natural justice 

require that such copies of thOse 'documents 'need to be supplied to 

the delinquent if the documents are vohmiinous and cannot be 

supplied to the delinquent, an opportunity has got to be given to 

him 'for inspect-ion of the documents. It would he open to the 

delinquent to obtain appropriate extracts at his own expense. if that 

opportunity was not given, it would violate the principles of 

natural 'justice. At the enquiry, if the delinquent seeks to support 

his defence with reference to any of the documents in the custody 

of the management or the department, then the documents either 

may be summoned or copies thereof may he given at the request 

• 	and cost of the delinquent" 

In the same case the Court also pointed out the stage when such 

inspection to be given: 

"It is stited in the letter written by the enquiry officer that 

nspection of documents would be permitted at the time of final 

hearing. That obviously is an erroneous procedure followed' by the 

enquiry officei. In the first instance he should be given the 

opportunity for inspection and thereafter conduct the 'enquiry and 

then hear the delinquent at the time of conclusion of his eiiquiry. In 

_! 
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this case the  prócc4uTC  was not adopted. Therefore the  procedure 

in conducing the enquiry adopted is dearly itt viola lion of the 

principles of natural justice". 

Therefore, on that score alone the entire procedure induding the 

impugned order of memo of charge sheet is liable to be set aside and 

quashed. 

4.14 That it is statçd that in the instant case the charge sheet dated 16.03.2004 is 

initiated only on the ground of financial irregularities and thereby it is 

alleged that the applicant communicated misconduct, but nowhere 

misappropriation of Govt. money is alleged in the charge sheet. But only 

procedural irregularities were pointed out in the artide of charges. 

Therefore, on the basis of aforesaid charges the inquiry initiated against 

tie 14 of CCS (CCA) Rules, 1965 is not sustainable in the applicant under R  
the eye of law and• on the gióund of delay as because the applicant is not 

in apositioWto prepare his defence atthis belated stage after alapse o18 

to 9 years andon that score alone the memorandum of charge sheet dated 

16.03.2004 isliable to set aside and quashel 

4.15 That it is stated that it is true that Lhe.applicaftt has participated in the 

disdplinaly . pr0Ceedg and taking the pain in ever occasion toattend ...the 

inquiry. Proceeding at Guwahati from Agartala, but in view of the nature 

of the charge sheet the applicant is finding it absolute dificulL in 

detendmg his case adequatelY at this belated stage ie alter lapse of 8 to 9 

years. In this connection it may be stated that since the Article of charges 

gainst a: applicant only on the ground of procedural brought a  
irregularities incurring expenditures therefore the same are liable to be set 

aside and quashed otilyQn the groun,pf delay. 

4.16 That it is stated tht die to initiation .ofa disciplinary ,  proceeding under 

much Rile 14 of the CCS . (CCA) Rules 1965 the applicant in a very  
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prejudicc4.in defending in case of the applicant after a long gap of 8 to 9 

years and on that scoie alone the impugned memorandum of charge sheet 

dated 16;03.2004is liable to be set aside andquashed. 

4.17 That your applicant begs to say tiit although he has participated in the 

proceeding being a disciplined employee but he is lThding it difficult at 

this stage to recollect the circumstances under which the materials were 

purchased and payments were made to the suppliers, and in how many 

items audit objections were dropped and in how many itemsex-pOst facto 

sanctions were granted or proposed. Theiefore if the proceeding is 

allowed to continue at this belated stage, it will cause irreparatle loss and 

injury,  to the applicant and his service prospect. Therefore the Hon'ble 

Court be pleased to set aside and quashed the impugned memorandum of 

charge sheet dated 16.03.2004 and thereby exonerate the applicant from 

the charges brought against hum 

418 That it is stated that the applicant belongs to 5.T community while 

functioning as Head of office on ad-hoc basis at VRC for handicapped at 

Guwaltati, he was promoted without providing any required training in 

the matter of purchase or placing suppIy orders for the interest of the 

office. Therefore if any irregularities were found in that event the same is 

liable to be dropped. 

4.19 That this.applicaflon is made bonafide and for the cause of justice. 

	

5. 	Grounds for rcliefWj with 1eal provisions. 

	

5.1 	For that the disciplinary proceeding has been initiated against the 

applicant under Rule 14 of the CCS (CCA) Rules, 1965 for irregularities 

incurring expenditure in the matter of purchase beyond the delegated. 

financial powers, but there is no allegation of misappropriation of CovI 

money and also there is no allegation that the bills or vouchers are fake or 

materials purchased are not available in the office. Therefore the 

CA Q*\ \M 
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allegation brought in the memo of charge sheet dated 16.03.2004 does not 

fall within the  purview, of misconduct for the purpose of disciplinary 

proceeding and on tht score alone the impugned memo of charge sheet 

dated 16.03.2004 is liable to be set aside and quashed. 

5.2. For that, the disdplina±y proceeding initiated against the applicant 

through inemoraiidwn of charge shet dated 16.03.2004 uiider Rule 14 of 

the CCS (CCA) l'thles 1965 only on the basis of audit objection of 

irregularity in the matter of purclase and payment, after a lapse of 8 to 9 

years; as such the charge sheet has caused great pEejucliced Lo the 

applicant to prepare his written statement in depeiding the case since the 

mailer relate hack to 1 995-99, therefore on the ground of delay the 

memorandum of charge sheet dated 16.03.2004 is liable to be set aside and 

quashed. 

543 	For that, in all the year since 1995 799 internal audit; statutory audit as well 

as audit by the office of the 'AG, Assam were conducted in each year, but 

did not point out atty major irregularities; as such irregularities now 

pointed out by the internal audit party during the year 2000 are curable in 

nature and since there is no allegation regarding misappropriation of 

Govt. money and when there is no allegation that the vouchers and hills 

are fa1e, therfore the memo of charge sheet dated 16.03.2004 is liable to 

set aside and quashed. 

5.4 For that, the applicant being a disciplined and loyal Govt. employee 

participated in the proceeding but found it difficult to defend his case at 

this belated stage after a lapse of 8'to 9 years from the date of occurrence. 

of the alleged irregularities. 

5.5 For that, the authority has arbitrarily denied opportunity of inspection of 

the original documents in spite of repeated request, while submitting, the 

'1 
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reply denying the charges brought águnst the applicant through memo. 

dated 16.03.2004, whkh caused prejudiced to the applicant. 

5.6 For that representation' of the applicant against the misbehaviour of the 

Presenting, officer with the applicant and with his defence assthtant has 

been rejecied arbitrarily by the competent authority without making any 

enquiry and on that ground alone the impugned letter rejectingthe prayer 

for change of prsenting officer is liable to be set aside andquashed. 

6. 	Details of remedies exhausted. 

That the applicant states that he has exhausted all the reiliedies available 

to him and there is no other alternative and efficacious remedy than to file 

this application. . 

7.. . Mattets not previously flied or pending with any other Court. 

The applicant further declares that h had not previously filed any 

application, Writ Petition or Suit before any Court or any other authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 

•l,efore any of thent '. 

8. 	Relief(s) sought for 	. 	 . 

Under the, facts and drc tances stated above, the applicant humbly 
prays that Your Lordships be pleased to admit this application, call for the 

records of the'casá and issue notice to the respondents to show cause as to 
why the relief(s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

) 

\PMc 
J 
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8.1 That the Hón'blc .Tribuiial would be pleased to set aside and quash the 

• impugned memo of, charge sheet dated 16.03.2004 (Annexuxe- 1) and 

grant any relief or relieve as your lordship's deemed fit and proper.. 

8.2 	Costs of the application. 

8.3 Any other relief(s) to which the applicant is entitled as the .Hor(ble 
Tribunal may deem fit and proper. 

9. 	Interim order prayed for. '  
During pendency of this application, the applicant prays for the following 
relief: - 

9.1 That the Hon'ble Tribunal be pleasedto set aside th e  impugned memo of 
/ charge sheet dated 16.03.2004 and to stay the operation of the disciplinary 

f procee(ing till disposal of the original application. 

10............................................ 
This tppli4tion is filed through Advocates. 

ii. Paiticular of the I.P.O. 
i) 	I. P.O. No.  
n) 	Date of Issue• 	: 3 • Issued from 	• : ( P o. ( u 	e 

Payable at 	• 	: G Po. 

12. List of eflelosurps., 	• 	 • 

As given in the irdex. 	' 	

• 	 A 

\ 
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YERIFICATION 

L Shri Lienkhawthaiig Varte, S/oShrj H.V. Varte, aged about 49 

years, working as Assistant Director, VRC for 'Handicapped, 

Abhoynagar, Agartala- 799001, West Tripura, do hereby verify that 
the statements made in Paragraph 1 to 4 and 6 to 12 are true to my 
knowledge and those made in Paragraph 5 are true to my legal 

advice and I have not suppressed any material fact. 

And I sign this verification on this the 7 day of August 2006. 

1 
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qd  Post 

140 .DGETSI . 1101ef1,99EEII 
Government of lndia/Bharat Sarkar 

Ministry of Lebour/Shram Mantralaya 
Directorate General of Employment & Training 

New Delhi, Dated the; 	f 	March,2004 

I 

9P_V 
The undersigned proposes to hold an Inquiry against Shri L . K. Varte, Rehabilitation Officer under Rule14 of the Central Civil Services (flassi(icatjo Control and Appeal) Rules, 1965. The 

• eubstance of the impufatjo,18 of misconduct or misbehavior in respect of whIch the inquiry is proposed 
to be held Is set out In the encloseçf statement of articles of charge'(Annexu,...,) A statement of the 
imputations of misconduct misbehavjor,j support dt each article of charge Is enclosed (Annexure.u) 
A list of documents by whict, and a list of witnesses by Whom, the articles of charge are proposed to be 

• sustained are also enclosed (Annexure.tij and IV). 

Shri L.K. Varte is dkcted to submit within 10 days of the receipt of the Memorandum a written 
• statement of his defence and also to state whether he desires to be heard in person. 

He is informed tht un Inquiry will be held 
only in respect of those articles of charge as are not admitted, He Should, therefo,e specifically admit 

or deny each article of charge. 
Shri L.K. Vane is Iurier informed that it he does not submit his written statement of defence on or before the date Specified o ara-2 above, or does no: appear in person before the inquiring authority or otherwise fails or refuses io comply wh the 

proviiüns of Rule-14 of the CCS (CCA) Rules, 1965, or the orders/directions issued n pursuance of The said rule, the inquiring authority may hold the inquiry against him ex parte. 

Attention of Shri L.K. Vane, R.O. is invited to Ruie.20 of the 
Central Civil Services (Conduct) Rules; 1964, under which no Government 	

shall bring or attempt to bring any poli1ict or Outside influence 10 bear upon any UPCt)r authority to further 
his interest in respect of matters Pertaining to his service under the Goverrur,ent If any rer)resenta 

 l ion is received on his behalf from another person in respect of any matter dealt with in those POCOe(Jin(45 
it will be presumed that Shri L.K. Vane is aWate of such a representation and that it irns been rnude at his instance and action will be tekon agair)st him for violation of Rule.2OoLcc (C0nd : j,-. n Rules 19'5.i. '--5-- 

The receipt of the Mei1oranicK:111 :n*iy he cknow(nrJgpd 	

p 
(P.K.Ry 

puty Director General m4I) •.To.. De 	

() ShniL.K.Varie, 	 - 
• 

Rehabihtation officer .  
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ANNEXURE-1 

Vane, Rehabi'atjon Of fiei 

Article-I 

That the said Shri L.K. Vane, Rehabilitation Officer, while functioning as 
of the Vocation I Rehabilitation Centre tor ,  .Handicapped. Guwahati, during the period at 	ic July, 99, committed grave misconduct and financiat irregulanjes as per thd to ow;n details: 	 - 

(a 	
During the period from 31. 1.95 to 15.3.991, fixtures and furniture amounting to '4 

one lakh sixty nine thousand eight hundred and fifty one only) were 	Without ftlj0 the prescribed procedure and which 
was beyonu his deteQated powers also; 

(b) 	During the period from Mact 1999 to April, 1999 an amount of RsJ 1,580,. (Rsseveniy one thousand lve hundred and eighty) Only was incurred on procurement of Toots and Euprn'rri wruict) was unauthorized and beyond the delegated ppwers of Htrj f I)tiice. 

C) 	During the period from June i7- to July, 1999 iri unauthoriZed expendte of an arnoLilt of R;.9f3,jj4/ tftmnt six thousand emoht hundred and sixt four only) as in:::urred on puctie  
of H 	

of ra 
d of (jifip 

w rnatmriaI beyond the delegated puws  

(d 	Jnauthorjzen dispos of ie MiedOffice Ve - Icie '.-ias done to the lun of Rs.18,0 /. 	C. ess fj 	YC5er 	011CC 01 Rs.23,ocjoi. beyond :he Celegated 	Owers of 	a: 	::•f Othce ano without obtaining prior,  permission/s-,-110 ,  of 
the emt o the Departmn Furtrer. during the period from December .  199 to A;: 19 	

.n unauthorized expenditure of an amount of Rs.55,546/. 	f lvc, iird fVC hufldrpd forty six only) was incurred On purchasmrj the fui ncu Cc; 'q for the CQfldervnpd office vehcle 
(el 	During the per rod f nm 	 u 	to 	 999, an unatjtio, 1 .-'ed expenditr.,r 	r.it f.75( 	five Ihousa;,rj ano ninety live Only) was 'flcurref 4 on 1ri 0ç_ tt  

beyond the p 	
ofe veh 	

a 
icle of the Centre, which ws owers dniecj3tj to e -1J of the Cffrc 

Artic'e -II 

That the sd Shri 1..t<. Vane Rehahiltatiort Officer, while functioning as Superinfendent/He:id of Olirce tr the VRC to! Handicapped Guwahati, during the .95 to 1 year 1994 	
99.2000 committed grave misconduct and financial irregularities as per the followinc details: - 

(a) 	During the p.riod (rain /u.q'st. 1995 to November .  1995 and from January ,  1999 to EeL-uary, 1999. an unajihomized expenditure of lakh ten 	c: usand nine hun&! ani ninety pile only) was incUrred otr Plocuring  val, 	Llect, 	IC 	 idlt 	i? f0iIwri iq ii in it iorg p:ocecj1,,r 
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for procurmet of the iterns vi? 	calrrq of the quotatns etc and approval of 
tue Comp'- tent auuiortty r e 	Hc-i lqu,rters 

(b) During thQ period prior to 15.7.1999, any Telephone .'fwnkCaH.Regitor, was 
not maintwned and payment on account of telephone chaijes4  from local 
PCOs/Shop Keepers wrc 	narip to the tune of As 95062/ (Rs 	Ninty five 
thousand 	nd sixty two oni,) without certifying calls to bofficial or personal 

¶ ... 

(C) During thu year 1999 	an unEluthouized expenditure amounting to As 	6 195/ 
(As six thousand one hundred and Ninety five only) was incurred on purchase 
of seven ceikrig Fans from It-le loc.al firms and not from DGS&D without calling 
any quotations 

 An unauthprized expenditure amounting to As 35 670/ (Rs Thirty five thousand 
six hundr.d and seventy only) was incurred on irregular execution of Minor 
work/floor repairing of MOtCT Garage and office painting work Such works are 
to be exer.uted through the CPD ¶hal was not involved 

 An 	unautporized 	exOen'jture 	of 	Rs127.795 	fRs,nn 	lakh 	itAnrtuseven ..-.-........... 

/ 

1'  

.t. 	- 

thousand seven hundred and ninety five only) was incurred towards purchase 
of Stationery 'temc for the Cr c wthout following thorough procedure 

- . .. 	(f) 	During the year 199-9 tc i9)9-2O0O. an  unauthorized expenditure of 
Rs.32,211-f/- (R3.1nty tv 	isa 	two hundred and eighteen onty) was 
incurred in pass!nq the ts 'd nakinq payment without having accounted 

- -. 	-. for the rn terial purchased a he Cente and without making any stock entry 
- 	o the pfce of the bills oassed and payment made. 

Article-Ill 

That the aid Stri L.K. \'ue. cehabilitaon Officer, in the capacity of the Head 
of Office for lt-  Vocalional F ;:tt;Ofl Centre for Handicapped, Guwahati, During 
the period fror -;i December. c':. t: /nr.i, 1998 committed grave misconduct and 
trancat irreguhirities a per tfrc,  ';.:i ici de!ails -, 

(a) 	Dunng if 	yew I Y9$ ;,n •.:.:hu 'ed xperidilure of Rs.3, 1 7.236/ (i it u 
akh sevç(eerr !t 
Eighteen thousanu liii y : 	:nty; was incurred for/on purchase of a Jeep 
Mahrndr arid Mat incfra 	...'t loflowir ig the procedure and without furriohinq 
the bill to the i'AO (LX3L 1 

• 	(b) 	During ttte month of December, 1998, an Advance of Rs.30,000/- (Rs.Thirty 
• 	 thousancj only) was drawn untauthorizedly towards, purchase of Scooter 

without Izliowing the procedure 	 . 
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Ar•hcle -IV 

'I 	 That the said Shr i 1.1< v:i c. li'on Of licer, in t ie capacity of the Head 
of Office for the Vocatioi i 	c 	tiOn (.enhre kin I rindicapped, Guwat mu. 
committed grave Mi3conduct ad i'cia .!I eyulirilies as oe the following details: 

(a) 	During the prlod from April 1996 to March 1999 unauthorized LTC advances 
were drawn LiTy hlm without any senctions of the head of the Department for 
LTC for the Block Year 1994-97 and 1998-2001; 

b 	During the period from 	i99c5 to February, 1999, various unauthorized 
TourITA advamces anouoi;nq ta Ps 24.9001-(Rs.twenty four thousand and nine 
hundred) only were drawn and urneys were performed by Shri Vane, without 
approval of the Tour programme by the Head of Department. The payment of 
TA advnd 	and 1A adustrtient bmHs (for payment of Rs.3,8201-(Rs.th'ee 
thousand eight hund:ed :nd twenty or1y) were also passed and drawn by him 
without obtaining the counter-si natures of the controlling authority. 

Article-V 

That the said Shri L.K. Vrte. R&rabiktation 011icer, in the capacity of the 
Si..perintendentJHead of Office for the Vocational Rehabilitation Centre for 
Handicapped, Guwiahati, con.rrn!ted grave misconduct and financial irregularities as 
per the following d,tails: - 

During the year 1993 99. an unauthorized honorarium of Rs.8,8001-
(Ps.Eight thoysand eight hundred) only was sanctoned and oaid to the staff of 
the Centre ir1cludir.g hirr3';t w!hOut the approval/sanction of the Head of th 
Department. 

An unauth9rized payment to the tune of Rs.3,80.390/- (Rs.three Iakh 
eighty thousand three, hundred an(l ninety only) was made in excess 
towards thg Special Duty Al)owance to the staff of the Centre and to 
himself. 

(C) 	During the period Ur'oirr .1 airurry, 1997   to October, 1998 unauthorized 
GPF advaqces amountirr to Rs 70,948/- (Rs.sèvcnty thousand nine 
hundred and forty 	only) were sanctioned and dawn for hirnscll 
without any sarict ion ott he cur npct cut ant lioriiv 

An excess pJyment 'if 	Pus 	I are to tIre tune 	of Ps. 1.650/- (Rr;.on in 
thousand SiX hundre(,j aflnj lilly 0Il/) was made to the Staff of the Centre in 
connection with the LTC for Pinvate Bus/taxi fare, which as per the rules is 
not allowed. 

During the èrnod from ............1(195 lo March 1999, OTA was sanctioned 
and paid at higher rates to 11e 	Jf of the Cent;e. which resulted an excess 

	

-. 	payment to fhf lune .01 ' 2s 1.33/- (Rs.cne thou'i- and tour hundred and tl'titty 
eng'i only) kj the staff. 

4,  
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LH 	 • 1 
• 	(() 	During the period from 4uty 1996 to January, 1997,an unauthocized payment 

•  to the iluno of Rs.2,955/. (Rs1wo thousand nine hunôred and fifty six only) 
was made•to an outside person engaged for doing clerical and typewriting 
work of lh€ioflice without any approval/sanction of the Competent Authority. 

(g)  During the period from June 1998 to August, 1998, an unauthorized excess 
payment of Rilv aj rare to the tune of flo 4 030/ (As four thousand and thirty 
only) was made to the Staff of the Centre for:the non-entitled class of railway 
journey,  

Article-VI 

That the, said Shri L.K. Varte, Rehabilitation Officer, in the capacity of the Head 
of Office for, the Vocational Ref-iabilitation Centre for Handicapped Cuwahati 
committed grave misconduct and financial irregularities as per the following details: - 

	

• 	
'aj 	Correct prçscdure for Entries in the Cash Book was not followed by him.. 

• ••  Most of thtj entries on debit side in the Cash Book had been shown as oaid 
to Supdt. VAC whereas actually payments have been made to the payees 
Concerned, 

(b) 	Receipt Bok in Form CAftG was not maintained. Since the receipts in form 
CAR-6 are iequirCd to Show aqainst amount received from individuals/patties 
to be credjed to the Govt. account, simultaneously while recording entries of 
such receits on fl'ie Cash nook, but no Recept Books being the most 
important d,curneiif, has been maintained. 

By his above act the said Shni L.K. Vane, Rehabilitation Officer has 
committed, grave misconduct in as much as heJailed.tomajntaln absolute integrity, 

- 	V 	 ------..----'---.• ..andacted in a manner which is unbecoming of a oyernment devotion t duty  
- 	t 	- 	- 	 i-- ' 

servant and thus violated the provisions of Rule 3- (1) (i), (ii) and (iii) of Central Civil 
Services (Condu() Rules, 1964. 

• 	. 	 4 
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ANNEXURE-II 

misbehavior in suppgrt of the 
arilcies of charge framed against ShrI L.K. Vaflo, RehabiIitaon Officer 

Article of.  charge I 

Shl L.K. Vane. Rehabilitation Officec, Nkhile functioning as Superintendent 
In chargé of Vocational Rehabilitation Centre for Handicapped. Guwahali. 
during thb  period of 31.1.95 to 15.3.99, had purchased fixtures and furniture 
amountin to Rs.1,69,851/-(Rupees one Iakh sixty nine thousand eight 
hundred rand fifty one 9niy) beyond the; delegated powers and without 
observinç the codal provisions (Rule-1,02,. 103 & 104) of GFR. For these 
purchase neither seated quotations were invited, nor any purchase committee 
was ever fdrrned so as to have competitive rates to assess the reasonability of 
rates/prevailing market rates at the time of procurement. Further, no 
approvat/permrssion was obtained from the Directorate General of Employment 
& Training (Hqtrs.). The bills were also not sent to the Pay & Accounts Office 
for pre-cjeck/payrient. 

Wtile functioning as Superintendent In charge of Vocational 
Rehabifittion Centre for Handicapped. Guwahati, Shri L.K. Varte, Rehabilitation 
Officer, Jurinq the period from March, 1999 to Apnit, 1999, incurred an 
unauthored and beyond the powers of the Head of Office expenditure on 
procurin6 We Tools and Equipments for an amount of Rs.71,560/-. In 
procurinq the rd Took 8 Equipments no proper procedure as envisaged 
under Rj!es-102 of GER. was not followed. Even no approval of the 
Headque,ters ws obtained. 

;riri L,K. Varte, Rehabilitation Officer, while functioning as Head of the 
Office to the Vocational Rehabilitation Centre for Handicapped, Guwahati, 
during the period from June, 1997 to July. 1999, incurred an unauthorized 
expenditjre beyond the powers of the HOO for purchasing of raw material 
amount to Rs.96,854/-. He made the purchase of the raw material without 

• 	calling any proper quotations and the sanction from the competent authority 
• 	that Head of the Denartment. 

ri the capacity of the Head of Office for the Vocatiori, 
Rehab4ittion Centre for Handicapped, (uwahatt, Shni L.K. Varto, Rehabilitation 
Officer dJsposed of the conoemnecj Office Vehicle to the tune of As. 18,000/- 
i e less than reivi 	pr'e 	ft 23 000! 	which WCIS not within his powrrs is 
Head 	of 	Office 	and 	the 	prior 	permission/sanction 	of 	the 	Head 	of 	the 
Departm.nt was to be obfained 	but the same was not obtained 	Further 
during 	111e 	period 	from 	Decrnber 	1993 to April 	1998 	Shri 	L K 	Varte 

7  
Rehabillttion 	Officer 	in 	the 	cipacity of 	the 	Head 	of Office 	incurred 	an 
expondiure of As 55 	546/ 	on quirchasing the fuel and repairing for the 
condemned office vehicle 

While 	functioning 	as 	Superintendent 	In 	charge 	for 	the 
Vocattorl Rehabilitation Centre for Handicapped 	Guwahats 	Shri L K. Virte 
Rehab,littion Officer, daring the period from November, 	1997 to February,  
1999 in,.,urred an expenditure of As 75095/ (As severity five thousand and 

. • ......................... 
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ninety five only) on repairing of the office vehicle of the Centre 	which was 
beyond ' e powers delegated to the Head of the Office 

fl1cle of char2J 

ile looking after the work of the VRC for Handicapped, Guwahati 
as Head of.  Office, Shri L.K. Varte, R.O. during the period from August. 1995 
to November, 1995 and from January, 1999 to February, 1999 	urred an 

• unauthorized 	expenditure of 	Rs. 1.. 10.999/- 	on 	procuring various 	Electronic 
- Goods. 1horough procedure for procurement of the items was not followed 

viz.calling of the quotations etc. and approval of the Con petent authority i.e. 
Headqua! Lets. 

During 	the 	period 	prior 	to 	15.7.1999, 	while 	Shri 	L.K.. 	Varte, 
RehabiMtion Officer was holding the drge of the Head-of the Office for the 
Vocationl Rehabilitatiort Centre for Handicapped, Guwahati, no Telephone 

• Trunk Cail Register was maintained by the office, and payment, on account of 
. • 	. telephony charges from focal PCOs/Shop Keepers were made to the tune of 

• 	. Rs.95, 0f2/ -(Rs.ninety five thousand and sixty two only) by Shri L.K. Vane as 
Superintendent In charge without certifying calls to be official.. As no certificate 
of being the calls Official calls Nere recorded by Shni L.K. Varte, payment 

• made on this account was irregular. 

During the year, 1999,. Shri L.K. Varte, Rehabilitation ofVer, in the 
capacity uf Superintendent In charge of the Vocational Rehabilitation Centre for 
Handrca ped 	Guwahati 	purchased seven Ceiling Fans amounting to Rs 6 
195/ (Rs six thousand one hundred and Ninety five ontvl This purchase was 
made from the local firms and not DGS&D, without calling any quotations. 

• 	. 	. 	
. 	.• In the capacity of the Superintendent In charge of the Vocational 

Rehabilittron Centre for Handicapped. Guwahati, Shri L.K. Varte, Rehabilitation 
Officer crnmii!c-d an irregular execution of Minor work/floor repairing of Motor 

• Garage 	nid 	olfice-painting work 	to 	the 	tune 	of 	Rs.35, 	670/-(Rs.1hirty 	live 
thousani six hundred and 1  aeventy only). Such works are to be executed 
through ne CPWD. Bol ShriVarte did not have sanctioned the estimates etc. 
from the CPWD. Further thre expenditure was incurred on the above work 
withQt gail of seated quotatibn, compellive rates etc..: 

* 	
.. 	 -;• 

Shri L.K 	Vane, Rehabilitation Officer, while functioning as Head 
of Office, Drawing & Disbursing Officer of the Vocational Rehabilitation Centre 
for Hancticapped 	Guwahati incu'red an irregular expenditure to the tune of 
Rs. 1, 27.795 (Rs.one Iakh twenty seven thousand seven hundred and ninety 

- 	• . five only) towards purchase 	t Stationery itei-ns for the Centre.The purchase of 
• these jterns was made without call of quotations for competitive rates and not 

from the, Kendriya Bhandai'/Super Bazaar/Approved CO-operative Stores which 
• had to ba adhered to. 
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While 	holding 	the 	charge of 	the 	Superintendent, 	Vocational 

RèhabilUation Centre for Handicapped, GuWahali, Shri L.K. Varte, Rehabilitation 
Of licor, riur mc; the yot 	t99 	95 to 1 999.2000, pasod the bills and paynuir ii 

- 1 made t 	the ti.(ie of iTs.i2,2 18/ 	(ft. Thirty two thousand two hundred and 
1' eighteei) only) without haviflg accounted for 	the material purchased 	there 

= 	against 	s no stock entry was available on the preface of. the bills passed and 
payment made 

Article Qf charge Ill 

Directorate General of Employment & Training, New Delhi, vide 
its 	Sar,Qtion 	Order 	No.D.26011/1/94EE.1I 	dated 	26.2.1998 	accorded 	a • 	. 	.. Sanction order for purchase of a Jeep Mahindra and Mahindra at a total cost 
of As 3 17 236/ (As three Iakh seventeen thousand two hundred and thirty SIX 
only). Pyment on this account was to be made through . PAO (DGE&T) by 
presentu)g a Bill 	Without ilfurnishing the bill to the PAO (DGE&T) 	Shri L K 
Varte, Rehabilitation Oflice( 	in the capacity of the Head of Office for the 
Centre 	made the payment to the firm in advance 	Further, the balance 
payment of As 18034 was also made by Shri L K Varte without any sanction 
from the Headquarters and bifling through the PAO(DGE&T) 

. 	
While Shri L.K. 	Vane, 	Rehabihtation Officer was holding the 

charge 	of 	the 	Supenritencierit. 	Vocational 	Rehabilitation 	Centrefor 
Handicapped Guwahati SLoer Advance of Rs 30 000/ (Rs Thirty thousand 
only) wa, sanctioned to him in the month of December 1998 	y the D G E &T 
New Dettii Shri Varte dravii the said advance instead of presnuing the same 
to PAO, DG, since such long term advances bills are required to be 
submitted to PAO concerned for pr e-check of bills and payment after proper 
sanction/approvaIs Thus Snri Vane has not followed the procedure. 

Article oe - IV 

In the c8paciy of the Iead of the Office for the Vocational 
Rehabillation 	Centre 	for 	Handicapped. 	Guwahati, 	Shni 	L.K. 	Varte, 
Rehabilitation Officer,'during the 	from April, period 	1996 to March, 1999 drawn 
the LTC advances without any Sanctions of the head of the Department for LTC 
for the E!ock Year 1994-97 and 1998.2001. During the Block Year he availed 
the LTCJacility for three times. He also drew the payment of LTC adjustment 
bills. In this exercise of drawing advance and adju8tment of the same, he 
•drewn atl unauthorized payment to self to the tune of Rs.13, 790/- (Aa.Thlrteen 
thousanç seven hundred and ninety only). 

During . 	period from Atgsl, 199 to February. 1999, while functioning as 
Superintnent in charge of the Vocational Rehabilitation Centre for 
Handicaped, Guwahati, Shri L. K. Vane. Rehabilitation Officer drawn various 
Tour/TA dvances arncuntir.q to Rs.24.900/(Rs.1wenty four thousand and nine 
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p 	 hundred, and .purs'ieys were nerlormed by Shri Vane, without approval of the 

I . 	 Tour prgrarnme by the Head of Department. The payment of TA advances 
andJAadjuslrnent bills (for payment of. As. 3,820/-(Rs.three thousand eight ft - 	 hundrec( and twenty orl) were also passea and drawn by him without I 	 obtaining the counter-signatures, of the controlling authority. 

fcharV 

- 	
r 	 White working as the Superintendent In charge of the Vocational 

Rehabilnation Centre for Handicapped, Guwahati, Shra L.K. Vane, Rehabilitation 

L 

onicer, during the year 1998-1999, honorarium of R388001-(Rs.Eight thousand 
eight 'htndred only) was sanctioned and paid to the staff of the Centre 
includinj himself. The Head of the office is not empowered to sanction such 
.onorarCum and it needs approval/sanction of the Head of the Department, 
which.,as not obtained for this count, ....... . S 

While functiorung as Superintendent In charge of the Vocational 
Rehabilitation Centre for Handictpped, Guwahati, St-u-i L.K.Varte, Rehabilitation 
Officer, made a payment in excess to the tune of Rs.3,80.390/. (Rs.three lakh 
eighty Ltlousand three hundred and ninety only) towards the Special Duty 
Mowanie to the staff of the Centre and himself. Aq per the Govt. of India 
instructk,ns on granting the Special Duty Allowance to the Central Govt. 
:employs, the employees who have all India traiisfer 5 liabilily on their posting 
at any ttation in the North Eastern Region from outside states of India are 
entitled jor granting Special Duty Allowance, This allowance is not payable to 
those tmployees, who are appointed in th's region iom their initial 
appointment in Govt. service and belong to these states. But Shri Varte 
granted the same to the employees appointed in the region from their initial 
appontr.nent in Govt,servrce and betonas to these stales including him. 

While Shni LK, Varte. Rehabilitation Officer was functioning as 
Head of Office, Drawing an1 Disbursing Officer for the Vocational Rehabilitation 
Centre for Handicappjj. Guwahati, during the period of from January, 1997 to 
October, 1998 he himsetf snctioned the GPF advances for self amounting to 
Rs.70,948/(Rs seventy thousand nine rcnd(ed and forty eight Only) and drawn 
the sarn without any Sanction of the competent authority when he was not 
empowe(eu to sanctidn and draw his own GPF advance bills. 

In the capacity of Head of Office, Drawing & Disbursing OIl icet 
for the Vocational Rehabilitation Centre for Handicapped, Guwahati, Stiri L.K. 
Varte. Aihnbiliaiiori officer m:iderr excess paym(,nt of Bus Fate of As. 1,651 	(Fts.one thousand S'X hundred and filly only) to the Staff of the 
Centre i1'1 connection with the LTC for Private Bus/Taxi fare, which as per the 
rules is riot allowc-d. 

During the 6eriod from January, 1995 to March, 1999, Shri L.K. 
Varte, t1ahilmtaion Officer while functioning as Superintendent In charge 1for 
•!he Voctriat- 'Rehabilitation Centre for Handtc;ipped Guwahati ser1ctiomed 
and paIt OTA at higher rates to the staff of the Centre which resulted an 
excess 1., iayment to the tune ol Rs.1.433/- (Rs.one thousand four hundred and 
thirty eini only) to the staff. 
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hundred, and Journeys were performed by Shri Varte, without approval of the 
Tour prgrarnrne by the Head of Deparuent. The payment of TA advances 
and TA adjuslrneiil h;tis (to: payment of s. 3,820/.(Rs.(hree thousand eight 
hundred and twenty Only) were also passed and drawn by him without 
obtarnin9 the counter-signatures of I he controlling authority. 

Article of charge  

Vvbile woking as the Superintendent In charge of the Vocational 
RehabiliLatlon Centre for Handicapped, Guwahati. Shri L.K. Varte. Rehabilitation 

• 	 officer, tiuring the year 1998.1999, honorrium of RS.8800/-(R5.Eight thousand 
• 	 eight hi.indred Ofliy) was sanctioned and paid to the staff of the Centre 

• 	 includinçj himself. The Head of the office is not empowered to sanction such 
honocariam and it needs approval/sanction of the Head of 'the Department, 

• 	whichw s not obtained for this count. 

While fUnctioning as Superintendent In charge of the Vocational ' 	
Rehabilia(jon Centie for Handicapped, Guwahati, Shri LK.Varte, Rehabilitation • 	
Officer, made a payment excess to the tune of Rs.3,80.390/. (Rs.three Iakh 
eighty iriousand three hundred and ninety only) towards the Special Duty 

. Allowane to the staff of the entre and himself. A per the Govt. of India 
instructions on granting the Special Duty Allowance to the Central Govt. 
ernployas the employees who have all India transfer liability on their posting 
at any tation in the North Eastern Region from outside states of India are 

	

. 	
entitled for granting Speciat Duty Allowance. This allowance is not payable to 

- 

	

	 those tTmployees. who are appointed in this region from their iriih8l 
appointrent in Govt. service and belong to these states. But Shri Vane 

	

.. 	granted the same to the employees appointed i the rgion from their initial 
appointrient in Govt.sefvce and belongs to these state,s including him. 

While Shri L.K. Varte, Rehabilitation Officer was functioning as 
Head of Office, Drawing and Disbursing Officer for the Vocational Rehabilitation 
Centre fr Handicapped. Guiahati, during the period of from January, 1997 to 
October 1998 he himself Sanctioned the GPF advances for self amounting to 
Rs.?O.9481.(Rs.seventy ihotisand nine hundred and forty eight Only) and drawn 
the san withoul an sanction of the competent authority when he was not 
empowejed to sariclion arid'(jraw his own GPF advance bills. 

In the Capacity of blead of Office, Drawing & Disbursing Officer 
for the Vocational Re?iatjrtation Centre for Handicapped, Guwahati, Shni L.K. 
Varte, Rehabilitation officet made an excess payment of Bus Fare of 

(Rs.one th(yusaria six hundied and filly only) to the Staff of th 
Centre i ( .1  connection with the 1.TC for Private Busfloxj fare, which as per the 

• rules is r;tot allowed. 

During the period from January, 1995 to March, 1999, Shni L.K. 
Varte, 90abilitalion Ofticer v!'hi!e funictioning as Superintendent In charge for 
the Vocational Rehabra,i Centre to: Handicapped Guwahatj Sanctioned 
and paiti OTA at higher ra;es to the :stafl of the Centre which resulted an 
excess payment to the tune 01 As. 1.438/- (Rs.one thousand four hundred and 
!)irty eit only) to the stall. 

bl 
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ANNEXURE-ill 

Ltofdocurnersyyhcle$ of charge framed 
aainsi Shri L.K. VartRehabHiiation Officer arQprosed to 

be sustained. 

1. For Article-I 

Audit Para No. 112000, 2/200.4/2000,5,2000 and 7/2000 of 
i the Report of the Audit tnspc1ion maoe by the Internal I Audit in 2000 

. For Article-U 

Audit Para N0.312000, 9!2000,13/20i)O,14,2000 20/2000 
and 25/200 of the Report 01 the Audit Inspection made by 
the Internal Audit in 2000 

i 	FcAriicleffl 

Audit Para No. 6/2000 and 18/2000 of the Rept of the 
Audit lflspectn made by the Internal Audit in 2000. 

.4. 

 

For Article-iV 

Audit Para No. &2000 and 10/2000 Of the Report of the 
Audit Inspection made Oy the Internal Audit in 2000. 

For Article-V 

Audit Para No. 1 112000. 17/2000. 19/2000, 21/2000, 
22/2000, 2312000 and 26/2000 of the Report of the Audit 
Inspection made by the Internal Audit in 2000. 

6, 	For Article-VI 

Audit Para No.15/2000 and 16/2000 of the Report of the 
Audit Inspection made by the Internal Audii in 2000 

7. Loner dated 22.6.200 1 of Shri L.K. Vane, Rehabilitation 
Officer, Vocational Rehabilitation Centre for 
Handicapped, Guwahat, confessing the committing of 
the Financial and Administrative irregularlijes under i. . 	. 	.'... 	 charges J 	 , 

prod.doc 

__ - e-j- 
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Shri K.K. 6alshya, Workshop'Foreman S 

Vocailonat Rehabilitation Centre for Handicapped, GUWahati 
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• 	 Froni:: 	:, 	•. 

;L.K..VlftC 	. 
Rehabilitation Officer 
V.RC (For handicapped) 
Ciuwahati.. 

To. 
The Deputy Director General 
(Employment) 
Govt. oflndia, 
Mlnisty of Labour 
DGE&T " 
New Delhi. 

(Thxuugh proper channel) 

j:- Submission of reply in respect of memorandum 

dated 16.03.2004. 

Respected Sir, 

• 	 I most humbly and respectfully beg to say that I have didy received ij • 	 2Thc.c1 
your memorandum dated 16.03.2004. 1 have carefully4 gone through the charges 

and understood the contents thereof. 

Since there are 6 (si'), charges klcd against mc of alleged financial 

ilTcQuiarities iii tims of Audit report, therefore, for submission of a detail written - 

statement in support of my. defence. I need to go through the original records, -- 
documents, vQuchers and other douments basing on which Audit submitted its 

' 

report pointing out;.the objections 'of alleged financial irregulariiies, otherwise it .. . ...................-. 
will be difficult on my part to submit a reply defending my case without looking 
into the original records. Hence I request you kindly to pass necessary orders to 
the concerned authorities for production of relevant records for my perusal and 

perusal of the records. 1 deny all e charges 1led against me in the 

\. ,. 

	also grant mc at least 4 weeks time for submitting my written statement after 
th  

memorandum dated 16032004 andit is pertinent to mention here that many of 
-. 	____________ the Audit objeótions were 	up,. as Such the charges are contrary to the records. 
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H 

lit the CU'CUTTU3tIUtCCS statCd .abovc I humbly rcquct you to grant at least 4 
weck3 time to submit my written s temtiit after perusal ol' rccords since chaxjes 
Were. pertaining:to the year 1995 to 1999, hence it Is difficult on my part to 
remember the ictua1 position of: the alleged tinancial irregularities Without 
looking into the recordR, at this disthnt point of time to uhmit my wntten 

L - 	 •.. 	,..,- .' - 	 - 

statàñient. Thórefore it is qx4i reasonable to look into the records before I submit 
rny 

t 
I hope and trust that your honour iould be pleased to grant at least 4 

weeks time to submit the written statement after perusal of the records. I also 

request you to pass nec ssarv order to the concerned authorities to prolfide the 
I: 	 aforesaid records to the undersigned as early as possible. 

Yours faithftilly 

Date: 	%((ct.7' 	,. 	. 	- 	(L.K. VARTE) 

A-4 

H' 
- f j ,4i4J , 

• 	••• 	 /Jet  

\çytc 

.........................-',.• 
-. 	• 	-. 	•-, 	. __. i,• 	 - 	

-•• 	 -. 	 ---,• 	 - 
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• 	The Deputy Director General 
.(-Employmcrn) 

• (Jovt. of india 
Ministry ofLabour 
DGE&T 
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To:P K. RAY. 
OE1Hfl4EW DELHI .PIN:LI000l 

• 	Froi:L K VARTE.GHY 
Wt:lOgraps Pre 0.00 

50.00.15/05/20040936:22 
.SPEEDPOST.ORG 

• • 	f 

NCWLICth1. 	I..-,. 
( 11iot1) 

Sub:- Prayer for supply of relevant documents. 

Ref:. Your Memorandum No. DGET-I-11018/1/99-EE-ll dated 16.03.2004 

Respected Sir, 

With reference to my reply dated 05.04.2004 against the memorandum 
dated 16.03.2004, I have not .yet received any conununication from your end, for any 
reply, I have prayed for supply of relevant documents to enable me to go through the 

same to prepare my defense against the alleged charges, which are brought against me by 
your memorandum dated 16.03.2004 

Therefore. I request you to pass necessary order for supply of the relevant 
documents. 

Yours faithfully 
Date:- 13,05.2004 

cl 

(L.K.Varte.) 

,; i/f(/ 
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	 BYSPEEDPOST 

No.DGET -A-1 101 8/1/99 -EE -H (Part) 
Government of lndia/Bharat Sarkar 

Ministry of'Labour/Shram Maul ralaya 
Directorate General of Employment & Training 

Dated, New Delhi the 21 Ma', 2004 

To 

Sb 
~., Asstt.Dircctor

. axnia 118 Sa my, 
1 Ji 	(Rehab) 
Vocational Rehabilitation Centre for l Ia udicapped, 
Guwáhatl. 

Subject: 	Holdln' an enquiry In various charges against Shri L.K. 
• 	Varte Rehabilitation Officer - Interim reply- regarding. 

Sir 

I ant directed to refer to your letter No.VRCG - U-
11017/2/2000/582 dated 5.4.2004 on the subject mentioned above and to 
sy that since Shri L A. Vane, Rehabilitation Officer has already availed 
the time Of more 'than 'four wcekl ubmittit1iis Iéjr'èeitfa1i'ffn'-to4Itc. 
çme

...----'   	
--   -.   : ,."  	.   ..........  arge-shect dated   1632004,   he   may   ñtbe   allowed   moic   ti  He may 

bedirectd to submit his representation on the Charge- sheet by the cud 
of thin'nth (31 'May, 2004). Further with regard to supply of the 
original documents to Shri Varte, it is intimated that since the charge-
sheet is thainly based on the Audit Paras andthcco.pks of 1,l)c relevant 

----- - --- 	 ''--.- Audit Paras have been sup.phcdo hirii w'rtk tire Charge-sheet, orii'inal -' 
 

docurncntscannotbc supplied to Ii 	
. 

un at tins ii n ctu it. I Io t ci, t lu, S flit. 

,.- 

rtlunng   the   COUrSe   of   inquiry,   if any. w il l be shown to  hm  

\"ours faith Frilly, 

(Sant Rain) 

cplV 
	 Under Secy. to the Govt. of In 4 ia 

CtAJJ-\'J. 'I 

\I 

H 



- 	r From: 
L.K. VaF(C 

• 	 R.eIIaf)ilifatjon ()iliccr 
V.R.0 (For iLandicapped) 

- 	 Guwaliati. 

To. 
The Under Secretaty to the Govt. of India 
Ministry of Labour 
I)irectorale General of En I()l(ytnenl & Trairthig. 
New I)cllii. 

(liuough Pfoj)er clianiicl) 

Rcprcscnfatjo,i regarding charge slicct (fated 16.03.2004 and l101(liug of 
cliquily rcgarding. 

Your IeUe. 1)GEf-,I (01 8/l/99-1 	(Pail) dated 21.05.2004. 

Respec(c(I Sir. 

I fllOst lninihly and rcsl)cctIüllV hcg to say that I have duty received 
your lettcr dated 21.05.2004 only 011 03.06.2004. 1 have carclitlfy gone through 
your a(u -csajd letter and understood the COIILCUES lhereciI'. 

Fuiiher I beg to say that I never disputed the fct that (lie charges were 

uutiated on the basis of Audit reports only. I have categorieajjv submitted that so 
far I iCI1ICJ1I[)Cf niaiiv of (he Audit objcctj0i15were already met up. In some of flic 
CaSCS pmpos;ils were sent for l.-1'ost facto sanction S  therefore it is ncccssat -y for 
perusal of the relevant recor(ls based oil 1vilicil, the charges were in fact initiated, 

it will be difficult for inc to submit adequate defense on ow part at this 
belated stage. It is, ncccssamy to provide rue, adequate alit, reasonable Opportunity 

to go llirouh the original records, documents,. vouchers and oilier relevant 
documents based on which Audit submitted its Ohjcctj. 1nspectjn of the 
original records and other relevant doeurnent5 relating to die allegation is vvryIt  essential for mc. It is vciy (IiuIictilt to submit my defence statement simply basing 
on Audit rcpo:l. 

1iicif0i, I fumilier request you to kindly allow inc an opportunity to look 
into the original rccoi:ds, voucic.q anti other relevatit douiiiciit5 before (liø 
undcisignccl to ubnut I lRlequIa(c reply to the Chlalgvi levlett against me lIowvu, I I..a:egontally duty the el1alt..s lCVcicd against tnt.. thioughi 



iflCmoranduni (fated 16.03.2004 1 also declare (fiat I am read to co-operate with 
enquiry l)lOCcdmg at pvcly stages of (lie pioccduig 

the CifCünlstallccs stated above YOU are fuillier requested to allow the 
undersigned to look into (lie all relevant records to fundsli an adequate reply in 
11W ckfeiicc. 

An caily reply is highly (lcsircd. 

'iouis faiUiIüfly 

J)aic; 08,06.2004 	
(1 ,.K. VAR1i) 

V te 	r-i L 
2 

'V 



Phone/Fax. 0361-2543776 

Govt. of lndia, 
Ministry of Labour (DGE&T), 

Vocaoflal Rehabilitahon Centre fOr Handicapped, 
Rehabari, Guwah-781008 

No. VRCG-C. 110121112004/ 	 Dated. 09.06.2004 

Office Meiiiorandum 

Shri L.K. Varte,RehabiIitatjoA of this centre is informed that DGET letter no. A.1 1018/1/99-
EE. II (part) dt 21.05.2004 'is good and sufficient enough to meet the answer of his representalion 
dated 8.6.04. Further, the details of audit paras which he asks have already been circulated to him 
vide this office letter No. VRC-G.1014/1/2000/227 dt. 27.05.2001. 

(R. Lakshmana Sarny) 
Asstt. Director (Rehab.) 

Shri L.K. Varte, 
Rehabilitalion Officer, 
VRC, guwaghti-781 008 

Copy to: -  
Shri Sant Ram, Under Secretary to Government of India, (EE.Il.) Ministry of Labour (DGE&T), 
Sharam Shakli Bhawan, Rafi Marg, New Delhi —110001 and also enclosing the represeritalion of 
Shri L.K. Vane, RO. Of this centre dt.8.6.04. 

(R. Lakshmana Samy) 
Asstt. Director (Rehab.) 

\ q\b 
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Ypost 

No.DGET.1.1 1018I1/99-EE..11(pt) 
Government of lndia/Bharat Satkr 

Ministry of Labour/Shram Manlralaya 
Directorate General of Employment & Training 

New Delhi, Dated the Ild 
 July,2004 

To 

Shri A. Laxrnana Samy, 
Asstt.Djrector (Rel-iab) 
VRC for Handicapped 
Guwahati 

Subject: Holding an enquiry in various charges against Shri L.K. 
Varte, R.O.-regarding 

Sir, 

I am directed to refer to your endorsement No. VRCG-C-
110 12/1/2004/1124 dated 9.6.2004 on the subject mentioned above 
and to say that as per the Government of India instructions under 
Disciplinary Proceedings, Shri L./K. Varle cannot be supplied original 
and/or copies of the documents involved in the case a ainsi him. 
However, he would et full o ortunit to ins ect the listed 
documents during the Course of enquiry. He may be informed of the 
same and directed to su mit his written statement He may admit or 
deny categorically all the Charges leveled against him, upto 
10.7.2004 for further action. A copy of this letter may be given to him 
and 	 that  

failing Which it will be presumed that he 
has nothing to submit for further necessary action in the matter. 

c4 7 
Yours faithfully, 

c'- 

(Sant Ram) 
Under Secretary to the Govt. of India 

(:\w,N,)ows\pf.OI1ICS\E[, l\Dcsktop\A(JJllfl\,lljsc\(ljcjl)l. 	I)I'id 



(ELY e 
To. 

The Under Secretary to the Govt. of India 
Ministiv of Labour 
Directorate General of Employment & Training. 
Ncw Dcliii 

(Through Proper channel) 

Sub: - Holding an enquiiy in various charges against Shri L.K. Vart, ItO- regarding. 

Ref: - Your letter No. DGET4.1 101 8/1/99-FE-U (Pt) dated 02.07.2004. 

Respected Sir, 

I most humbly and respectfIijjy beg to say that I have duly received your letter 
dated 02.07.2004 only on 08.07.2004. I have carefully gone through your aforesaid letter 
and understood the contents thereof. 

Further I beg to refer my representation dated 08.06.04 and say that I never 
disputcd the fact that the chargcs wcrc initiatcd on the basis of Audit rcports only, 

therefore it is necessary for perusal of the relevant records based on which, the charges 

were in fact initiated, otherwise, it will be difficult for me to submit adequate defense on 

my part at this belated stage. It is necessary to provide me, adequate and reasonable 

opportunity to go through the original records, documents, vouchers and other relevant 

documents, based on which Audit submitted its objection. Inspection of the original 
records and other relevant documents relating to the allegation is very essential for me. It 

is vejy difficult to submit my defence statement simply basing on Audit report. 

Therefore, I further request you to kindly allow me an opportunity to look into the 
original records, vouchers and other relevant documents before the undersigned to submit 

an adequate reply to the charges leveled against me. However, I categorically deny the 
charges leveled against me through memorandum dated 16.03.2004. I also declare that I 
am ready to co-operate with enquiiy proceeding at every stages of the proceeding. 
-, 	In the circumstances stated above you are further requested to allow the 

undersigned to look into the all relevant records to furnish an adequate reply in my 
defence. 

Yours faitkfuiflv 

Date: 	 (L.K. VARTE) 1 	' 	 Rehabilitation Officer 
• 	 VRC for handicapped 

- 	 Rehabaii, Guwahati. 



•' 11; 	i4jN Ecui 
No NES/LKV-C- 14014/2/2004/ ' 

Govt. of India 
Ministry of Labour, DGE&T 

NES Cell, 1jnagar, Bye Lane No. I 
Near Krishna Mandjr0  Rehabari, Guwahati-78 1008 

Phoñe:0361-213203O(0) 
Guwahati, dated the 7  September2004 

To 
Shri L. K. Varte, 
Rehabilitation Officer, 
VRC for Handicapped, 
Guwahati-78 1008 

Subject:. Departmental inquiry into the charges f'ramed against Shri L. K. Varte, 
Rehabilitation Officer, VRC for Handicapped, Guwahati 

Sir, 
I have been appointed as inquiring Authority to conduct inquiry in the case above 

cited, vide. Order No. DGET-l-I 1018/1/99-EE-1I (Pt) dated the 5111  August, 2004 issued 

by Shri Sant Ram, Under Secretary to the Government of India, Directorate General of 

Employment and Training, Ministry of Labour, Govt. ol I iidia, New t)elhi, a copy of 

which has been endorsed to you. 

Notice is hereby given to you that the first hearing in the case will commence 

on 28.09.2004 at 10.00 am at the 0/0 the Assistant Director (Rehbl.), VRC for 

Handicapped, Guwahati. In these hearings, full opportunity will be given to you to 

examine the evidence in support of the charges and to adduce evidence in your defence. 

You should present yourself in time to attend the aforesaid oral inquiry on the 

date specified above and on the date/dates as may hereafter be fixed and intimated to you. 

You are also required to intimate the name, address and details of Defence Assistant if 

any within 20' September 2004. In case you 1'ail to appeal 011 the appointed date and 

time, the proccedings will be taken ex-parte. 

Receipt of this notice may please be ackliowledged. 

Yours thithfully, 

oj4_,~ 
(K.L. Kuli) 

Lnquiring Authority 

Copy t Shri R. Laxmanasamy, Assistant Director, VRC for Handicapped, 

Guwahati and Presenting Officer in this case. He is also requested to attend the regular 

hearing at the appointed date and time. 

V>,\- "fr' Inquiring Authority 



/ To  

Sn K.L. Kuli (inquiiy Offcer) 
Deputy Director (Training), 
NES Cell, 
Ministry of LaboUr (DOE & T), 
Guwahati- l. 

Sub: - Prayer for permission for inspection of relevant documents, records, listed 
documents relied on which the memorandum of charge sheet dated 
16.03.04 wa issued. 

Sir, 
I like to draw your kind attention on the subject cited above and further beg to 

state that inspite of my ,  repeated request I have not been provided with any opportunity 
for inspection of the relevant documents/listed documents relied in the memorandum of 

charge sheet dated 160304, And as a result! could not even advance my proper defence 
again.r the charges labeled against me. In the memorandum. of charge sheet dated 
I6.03.04 a series of charges were brought against me regarding financial irregularities but 

till date I have not been allowed to inspect those documents, records, vouchers, since the 

allegations pertaining to January, 1995 to July, 1999, it is difficult on my part to put 

forward adequate defence on my part without looking into records. Inspection of records, 
documents, vouchers will take sufficient time, therefore I once again request you to allow 

inc to go through the original records so that I can recollect the actual state of affairs. It is 
also relevant to mention here that many of the, audit objections which were included in 

the charge sheet have already been dropped and against many of the items ex-post facto 

sanction also obtained and in some cases request for ex-post facto were placed before the 

appl'opnatc authoiitics and in sonic cases request have been made from time to time for 

ex-post facto sanction, therefore without perusal of the records it isdiflicult on my part to 
defend my case. 

In view of the facts and circumstances stated above I further request you to allow 
me a reasonable opportunity for inspection of the original records and other relevant 
documents. 	' 

An early action in this regard is highly desired. 

Date: )6//o< i  
\O 

Yours faithfully 

(L.K. VARTE) 
Rehabilitation Officer 

VR.0 for handicapped 
Rehabari, Guwahati. 
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Aj4'3EXUR.G f 
From: Shri L.K.\'arte, 

Rehabilitation officer, 
VRC for Handicapped, Rehabari, 
Guwahati-781008. 

To, 
Shri K.L. Kuli, (Inquiry Officer), 
Deputy Director (Training), 
NES Cell, Ministty of Labour(DGE&T), 
Guwahati-78 1008. 

Subject: Prayer for supply of following documents for inspection 
for preparing edequate defense of the undersigned against 
memo. of charge sheet, dated 16.03.2004. 

Sir, 

I have the honor to request you that kindly allow me to inspect the 
following documents/vouchers pertaining to the Audit objections shown in the 
list of documents by which the Articles of charges against me and proposed to 
be sustained. 

I pray for inspection of all the original vouchers/bills pertaining to 
Audit Para No. 1/2000, 2/2000, 4/2000, 5/2000, 7/2000, 3/2000, 9/2000, 
13/2000, 14/2000, 20/2000, 25/2000, 6/2000, 18/2000, 8/2000, 10/2000, 
11/2000, 17/2000, 19/2000, 2 1/2000, 220-000, 23/2000, 26/2000, 1512000 and 
16/2000 of the Report of the Audit inspection made by the Internal Audit in 
2000. 

I further request you to supply all relevant correspondences made by 
the undersigned with the DGE&T Hqrs. office for ex-post facto sanctions 
where irregularities in purchasing were alleged by the Audit.Reports. 

I further request you to produce and supply the relevant documental 
Office Orders where ex-post facto sanctin has been accorded by the Hqrs. 
Office on the basis of our correspondences. 1 also points our that in the 
following items ex-post facto sanction has already been prayed for, from the 
Hqrs. Office and in certain cases Audit objectins has already been dropped. 
The relevant portion of the Audit objections against the items purchased 
where ex-post facto sanction were asked for, and where certain Audit 
objection were already dropped, but mentioned in the Charge-Sheet are 
quoted below, praying inter-alias for supply of all relevant documents 
including the Office orders by which Audit objections were dropped. 
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 e 	r 1 Artcl [(a) 	Purchase of 
Fixtures & 
Furnitures; period 
1995-1999 for 
R.s.1,69.8511- 

F2,%.nicel(b) 	purctutse of 
T&P/M&E 
materials for 
Rs.71,580/- during 

	

_ 	 1999. 
Article 1(c) 

	

	Purchase of Rnw 
materials for Rs. 
96,864 for the year 
1997-99. 

Article 1(d) . 

	

	Disposal of 
condemned vehicle 
no.AMK-5830 

F .  -------- - --------- 
expenditure on 
repairing of vehicle 
for Rs. 75,095/- 

of electronic goods 

the period 1995- 
2000 (i.e. 6 yrs.) 
tbrks. 95,062/- 

8. 	 j1T7 
Ceiling fans @ 
Ps.885I- per set. 
Total amount 
Rs.6, 195/- 

9 Article 11(d) 	Minor work of 
Floor Repairing for 
Rs. 35,670/- during 
1999 

10. Article 11(1) 	Purchase of 
Stationary during 
1995 to 2000 (6 
yrs.) for Rs. 

. - . 

Internal/Audit para 1 
of 8/2000 

Internal/Audit para 2 
of 8/2000 

LA. para 4 of 812000 

Audit advised to 
investigate and to 
obtain ex-post facto 
approvallsaflCtlofl to 
regularize the same. 

-do- 

-do- 

44- 

IN 
Accordingty, while 
explaining the factual 
position, a request made for 
ex-post facto sanction vide 
my pain-wise replies dated 
22.6.2001. 

-do 

-do- 

.A. para 5 of 8/2000 Needs to ba I While explaining the iactuai  
investigated and positton request made to 
explained to audit. regularise the disposal of the 

old vehicle for which not 
following some norms 

LA pat-a 7 of 8/2000 1 Audit advised need I Accordingly. while 
to obtain ex-postfacto explaining the factual 
sartctiorilappsoval to poSition, a request made for 
regularize the same ex-post factosanction vide 
under intinuition to my para-wise replies dated 
audit 22.6.2001. 

I.A. para2Oof8/2000 I Audit advised to -do- 
investigate and to 
obtain ex-post facto 
approval/sanctiOn to 

--. .............. 
LA. para9 Of 8/2000 

.. Audit advised needs -do- 
to obtain ex-posttitcto 
sanctiOn Of recovery 
to intimidate them. 

LA para 13 of 8/2000 1 Audit advised to Accordingly, while 
obtain ex-posi facto explaining non-availability 
sanction to regularize of L)(3S&D rate contract for 
the same i ceiling fans at that 

Uine,requeSI for ex-post 

LA para of 14 of 
- 

-do- 
.... 
1 Accordingiy. while 

8/2000 expliaining the factual 
position of the old Assam 
type bLdg. owned by the 
DECT,Assan' and inability 
of CPWD to approved for 
repairing request made for 
post sanctionlapproval vide 
my lCtter dt.22/6/2003 

l.A. 25 of 8/2000 Audit advice stock . Yearly stock verification 
verification and if done and till date no 
shortfall to be material is found short. 
recovered. L . 
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• 

• 

- 

Payment  
3,35,270/- for 
purchase of 
Mahindra & 
Mahindra Jeep 

______-_  

S  regularize the access, 
amount of 18,034/- 
being the price 
increase and sanction 

thetirne of approve 
is Rs.3)7,23 61 _ 

Accordingly he factual 
position of the purchase had 
been explained in my 
Parawise reply to the 
DGE&THqrs. Through the 
Supdt. Vide letter dated 
22/6104.  

Article 111(b) Scotter Advance LA. Para 18 of 8/2000 Recovery made Being 
for 	f p dropped 
30,0001-  

Article IV (a) LTC Advance, LA. Para 8 of 8/2000 Dropped 

Article P1(b) TAIDA AdvancesfAT idT 
- 

Dropped 

Article V (a) Honaranum to 
Staff and self 

I.A. Para I I of 8/2000 Audit advised ex- 
postfacto sanction or 

Accordingly while 
explaining the factual 

during 1998 to 
1999 Rs. 8800/- 

to recover from each 
of the staff 

position request made for 
ex-postfacto sanction to 

Article V (b) Payment of SDA to 
staff till Feb 2000 

LA. Para 17 of 8/2000 (Note: As per the 
latest order recovery 

Being 
dropped 

iS. Article V (c) GPF Advances of IA. Para 19 of 8/2000 Audit advised to 
notrequired)  

Long back the advances had 
• self being R.O. obtain ex-postfacto already been recovered. 

approval to regularize. Also ex-postfàcto sanction 
request made vide letter 

19. Article V (d) 	i 
-..-.--..". 

Excess bus face to 
........-........................................ 

I.A.  Paz-a 21 of 8/2000 
- ....................................... - .............- .... 

I Dropped 
staff 

20.ArttcIeV(e) Payment of OTA to LA. Para 22 of 8/2000 . . - 	 Dropped 
1 staff 

Article V (f) Daily wages for 
stenographyltyping 

l.A. Para 23 of 8/2000 Audit advised to 
obtain ex-posthzcto 

Accordingly while 
explaining the factual 

of Rs. 2,956/- sanction from posiion request made for 
DGE&T Hqrs ex-postfacto sanction to 

Article V (g) 
...- ...................................... 

Rail-faze to staff' IA. Para 26 of 8/2000 
- ................. 	 ............................................................... 

1 
egulanze 	

.. ......  .. 

Dropped 
..- ............................(................................. 

Article VI (a) 
- ........4 Entries in cash IA. Para  1 5of8/2000 

............ -........- ............................................................................................................................................ - ............ 

Dropped 
book 

24. Article VI (b) book 'Receipt 	41.............. ........................................... cDropped 
....................................................................................... ..... .  ...... . ........ .......  ...... ....... ....... ..................................... -. 

3 



The above menricned documents may kindly be allowed me to inspect. 
before preliniinay sitting of the Inquiry, so 'that. I can prepare my defence. I do also, wait to verij, the 

. above mentioned documents whether. the irregu1arities.1eve 	agains 
charge. 	 t me, pertained to my tenure as Superintendent in- 

It is ought to be mentioned here that my letter, dated 22.06.2001 is not 
my confession letter, and it is not the case of the state, that the materials 
purchased by the undersigned were not received in good conditions, but the 
only allegations leveled against me, that the purchase has been made beyond 
the financial powers delegated to the undersigned, and/or without' prior 
permissions. 

I also pray that the following persons may kindly be summoned as defense witnesses in the proposed inquiry proceeding; Mr.Baladev. Sanua, 
Vocational Insttuctor (Rdio & TV), VRC for HAndicapped, Guwahati-8 

I therefore, request you to kindly supply the above mentioned 
documents as early as possible to enable me to prepare my defence. 

Yours faithfully, 

Date: 10-09-2004
'

q ft~ 
(L..K.Varte 

~ro
_- 

4 
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tt\:: 	 No.DGET-1-11018/i/99-EE-ll(P.t) 
	By Speed Post 

Government of lndia/Bharat Sarkar 
lvlinistry of Labour & Employment 

Directorate General of Employment & Training 

New Delhi. Dated the 5Ih  August2004 

0 P D E R 

WHEREAS an inquiry under Rule-14 of the Central 
Civil Services (Classification, Control and Appeal) Rules. l9@: 
is being held against Shri L.K. Varte, Rehabilitation Officer. 
Vocational Rehabilitation Centre for Handicapped, Guwahati. 

AND WHEREAS the President considers that a 
Presenting Officer sould be appointed to present on behalf of 
the President the case in support of the articles of charge: 

NOW, THEREFORE, the President, in execis 
powers conferred by Sub-rule (5) (c) of the said Rule, hereby 
appoints Shri R. Laxmana Samy,Assistant Director. V.R.C. for 
Handicapped, Guwahati, as Presenting Officer. 

(By order and in the name of the President) 

tSanl Rann 
Under Secretary to the Govt. of india 

Copy to: 

Shri 	L.K. 	Varte, 	Rehabilitation 	Officer, 	Vocational 
Rehabilitation Centre for Handicapped, Guwahati. 

Shri K.L. Kuli, Deputy Director Trg., NES Cell. Guwahat; 
and 	 in this case. 

Shri R. Laxmapa Samy, Assistant Director, V.R.C. for 
Handicapped , Guwahati and Presenting Officer, with a 
copyof Charge-Sheet. All the original documents, Audit 
Report etc. are already. available in the CentreThe same 
may be arranged and be kept ready for the Inquiry. 

Adm.11 Section/VFTA Section,DGE&T for information. 

(::\N'l\ Docunients\Adiiin\iiiisc\diciplinc pIn(I.(lOC 
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BySped Post 
1 0-1 No.DGET-I-11018/1/99-EF-II(pl)  \V\ 

\ : 	Government of lndia/Bharat Sarkar 
Ministry of Labour & Employment 

Directorate General of Employment & Training 

New Delhi, Dated the 5th August2004 

ORDER 

WHEREAS an inquiry under Rule-14 of the Central 
Civil Services (Classification, Control and Appeal) Rules, 1965. 
is beihg held against Shri L.K. Varte, Rehabilitat!on Olficer. 
Vocational Rehatilitation Centre for Handicapped, Guwahati. 

AND WHEREAS the President considers that an 
Inquiring Authority should be appointed to inquire into the 
charges framed against the said Shri L.K. Vane; 

NOW, THEREFORE, the President, in exercise of the 
powers conferred by Sub-rule (2) of the said Rule, hereb 
appoints Shri K.L. Kuli, Deputy Director Trg., NES Cell. 
Guwahali, as Inquiring Authority to inquire into the charges 
framed against the said Shri L.K. Varte. 

(By order and in the name of the President) 

- 	 _ 

(Sant Ram) 
Under Secretary to the Govt. of lnda 

Copy to: 

'AShri L.K. 	Varte, 	Rehabilitation 	Officer, 	Vocational 
Rehabilitation Centre for Handicapped. Guwahati. 

Shri K.L. Kuli, Deputy Director Trg., NES CeII, Guwahali 
with a copy of the Charge-Sheet and copy of order of 

- 	 . 	appointment of Presenting 'Officer. 

Shri R. Laxmana Samy, Assistant Director, Vocational 

eYt. 	

Rehabilitation Centre for Handicapped . Guwahati. 

Adm.iI Section/VFTA Section,DGE&T for information. 

C: Mv I)ocuments\Adiiin\niisc\dicipliiie l)FOd.dOC 
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To .• 	.. 
Director General of Employment & Training/ 
The Disciplinary Authority, 
Mmistrv of Labour & Employment. 
Govt of India. 	IL 

Shram Shakti Bhawan. 
Rail. MarL 
New Delhi 1100Oi. 

(Through proper channel) 

Sub: - Prayer for change of Presenting Officer on account of 

misbehaviour with the undersigned and my Defence Assistant, 

Respected Sir. 

I would like to. . draw your kind attention on the subject cited 
above and further beg to say that Shri R. Lakshmana. Sainv was appointed as 

presenting officer in the disciplinary proceeding initiated. agthnst me through 
memorandum No. DGET-11018/L'99-E 11 dated 16.03.04. it is relevant to 
mention here that Shri R. Lakthinana Samv prcsernly serving as Assistant 

Director (Rehabilitation) VRC for handicapped. Guwahati. Ouwahati. On 
the last occasion i.e. on. 12.06.06 when the inquiry proceeding iS going on 

Sun R. Lakshrnana Samy misbehaved with the undersigned and also with 
my defences  assistant Shn I K. PauL AAO, CWC, Guwahati rn course of 
heanngf it is Lobserved 'very often Shn Lakshmana LSamy getsagitated and 
becomes violciitdunng the course of hearing and. it,. appcars to inc that his 
jttitudeIs veryharshand vindicnve towardsme In each and eyerv occasion s  
whcdcvct hcrcis a sitting of the Inquiry procQcdInghn Lakshinjina ainy. 
creatatvenunhathysjtuationand iflakes,aflatte pt.toimpose . 
restriction and %ehaves'ino iyshoktnglytude niann 	htmAan4ja1soL ( 	V 

on he with 4 niydetbnce2assistantt 1t isneedless to4  mennre that withthe 



interference of Shn Kidi. the Hon ble mquirv officer we could some how 

able to participate in the inquiry proceeding but on the last occasion Shri 

Lakshmana Samv lost Ins temper beyond all proportion without any sort of 
;;ocation and misbehaved with the undersigned and my defence assistant 
and iii" fact Shri Lakshmana Samy was obstructing the' proceeding to 
continue smoothly and thirty. it is relevant to mention here that Shri' R. 
Lakshmana Samy. AstL Director. who had sworn and flied the, 'affidavit 

before the learned Central Administrative Tribunal in O.A No. 12712004 

(Shri LK Varte- Vs- 0.0.1 & Ors.) and also in O.A. No. 240/2004 (Shri LK 
Vane Vs- U.O.I & Ors.) on behalf of other respondents but it appears to me 

after declaration of my judgment in O.A. No. 127/2004 he has become more 

vindictive and aggressive in nature and very often lose his temper in the 

inquiry proceeding with the sole intention to deteat the very purpose of the 

inquiry proceeding with an attcinpt to close down the inquiry proceeding in 

an cx parte manner without providing reasonable opportunity to examine 

each. and every listed, document which is relied upon by the disciplinary 

authority in order to sustain the charges in other words the ettempts of Shri L 

Lakslunana Samy to held me guilty without any detail inquiry. it is 

underMtnod from the reliable source. that Shri I ,akshrnana Samy is 
apprehending in the event of my exoneration from the charges there is every 
pnssihiiil.y on my part to gain seniority over Shri I akshmana Samy in the / 

eadró of Asstt. Dircctôrsiticc thcindcrsigncd belongs to•ST'atôgory;and. 
therefore Shri LikshiiA Samy stated to mishchive wththèand with iii 

j 	• 
defence assistant' àndbstructing 'the fair pràcess of inquiiy. It. is also. 
relevant to mention here that Shri R.' Lakslimana Samy is always very rude 
in his behaviour towards me since his joining at VRC Guwahati, it is ought 
to be mention here that at Shn R. I,akshmana Samy with an ill motive 

• al Duty Allowanc,.whieh was subsequently stopped my Speci 	 issttd to me 
only tollowing the verdict of the learned CAT, Guwahati Bench Therefore, 

, 



3 I 
it appears that all along Sini 

R. Lakshrnona Samv is inaintainji g a very bad 
relation with me 

• In the Clfcuinstanccs stated above, the undcrsigncj has no other 
alternative but to approach betbre your honour thr change of presenting 
officer Shri R. Lakshniatia Samv in the Ongoing disciplinary Proceeding on 
account of frequent misbehaviour and misdemeanor in the inqUiry proceeding. It is further requested to keep the inquiry proceeding in 
abeyance till a decision is taken on my request for change of presenting 
officer. 

Date: 

Copy to: - 

Yours fithfiLliy 

(L.K. VARTE). 
Charged official. 
Mjst Dire&or (Reha:b.), 
VRC lbr handicapped 
Abhya nagar, Agartaia, Tripura. 

. Deputy Director General (Employment) Ministyv of Labour 
& Employment. Govt. of India. Shrarn Shaktj Bhawan, Rafi Marg, New Delhi- 110001. 

• 	2. Shii '-  K.L. Kuli (Inquiry Officer). .Daitv Directo (Träiiijnj) 1L 

NESChl Ministry of Labour (DGE & T), Guwahat 781OO -- 	 • 	 ' 	'• 	
- 

for information and necesarvajoi1 1 	
. • 	 - 

	

• 	 ,. 
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To 

, JN ~ ukj— 1c 
 UN  

Speed Y~.st  
No.DGE&T-l-11018/1I99-EE-lI (lt 	'/j64D.. 

GovernmentofIndiaIBharatSarar \ 
Ministry of Labour & EmpIoymen

. 	
.7 

Directorate General of Employment & Ira  

New Delhi, Dated the 2811July, 2006 

The Asstt.Dj rector (Rehab), 
Vocational Rehabilitation Centre for Handicapped, 
Abhoynagar, Aqartala, 
Tripura West 

Departmental Inquiry against Shri L.K.Varte, the then R.O., 
Vocational Rehabilitation,Centre for Handicapped, Guwahati. 

Subject: 

Sir, 

I am directed to refer tb your letter No.F-VRC/A(jT/Est./A-
11025/LKV)/257 dated 27.6.2006 on the subject mentioned above and to 
say that the representation of Shri L.K. .Varte, the then RO, Vocational 
Rehabilitation Centre for Handicapped, Guwahati for change of 
Presenting Officer. in his case has been considered but his request has 
not been acceded to by the Department. 

Yours faithfully, 

:_2 L 

(Sant Ram) 
Under Secy. to the Govt. of India 

Telephone No. 23001465 

Copy to: 

The Asstt.Director (Rehab), Vocational 	Rehabilitation for 
Handicapped, Guwahati for information. 

Shri K.L. KuIi (Inquiry Officer), Deputy Director (Training), N.E.S. 
Cell, M/O Labour & Emp. (DGE&T), Guwahati-781008 for information 
and with the request that the enquiry proceeding may be completed 
at the earliest possible. 	 -, 

(Sant Ram) 
Under Secy. to the Govt. of India 

C;\iVly Docuinents\Adnin\inisc\clicipline prod.doc 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAJ-IATI -5 

AJ 
40 

O.A. NO.227/2006 

Shri LienkhawthangVarte 	 Applicant 

Vs 

Union of India and others. 	 Respondents 

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENTS 
NO. ITO 5 

The written statement on behalf of the above noted respondent are as 
follows: 

I. 	That the copies of the O.A. No 227/2006 (herealter 

referred to as the "Applicant") have been served on the 

respondents. The respondents have gone through the same 

and understood the contents thereof. The interest of the entire 

respondents being similar, therefore, the common reply is 

humbly filed for and on behalf of all of them. 

2. 	That the statements made in the application which are 

not specifically admitted by the respondents are hereby 
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denied. The statements which are not borne on records are 

denied and the applicant is put to strictest proof thereor! 

3. Brief facts of the case: 

That the applicant while functioning as Superintendent 

I/c of Vocational Rehabilitation Centre for Handicapped, 

Guwahati from 31-1-1995 to 19-7-1999 committed grave 

misconduct and financial irregularities by misusing the 

powers of Head of Office and Cheque Drawing and 

Disbursing Officer of the office of Vocational Rehabilitation 

Centre for Handicapped, Guwahati. An adm i iii strative 

inspection conducted in Aug 1999 found that the applicant 

had misused his powers for personal gain, committed several 

financial irregularities and the materials and equipments 

purchased to impart training for Handicapped were shifted to 

his residence for personal use. A copy of the report on 

administrative inspection dated 12-11-1999 is annexed as 

Annexure R-1. 

Subsequently an Audit inspection which was conducted 

in the following year i.e. 2000 discovered major financial 

irregularities and unauthorized expenditure of the applicant 

and asked for a detailed investigation and submitted its 
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I 
report in the year 2001. That the applicant was asked to give 

his explanation against the audit report by supplying a copy 

of the detailed audit report and the applicant confessed his 

financial irregularities and unauthorized expenses vide his 

letter dated 22-06-2001. Since the financial irregularities 

were running into Rs 1669670, in an office where the 

financial powers vested for the Head of Office was_below 

Rs. 1 500/- per month, the Department needs to consult with 

related Departmenls in the Ministry such as Internal Audit 

Organization , Pay and Accounts Office and Law Division 

before framing charges and so the charge sheet was issued 

on 16-3-2004 to the applicant with a direction to give his 

defence statement in reply against the charge sheet within a 

period of 10 days. After receipt of the charge sheet the 

applicant was using dilatory tactics at every stage by way of 

sending representation one after another to DGE&T, New 

Delhi under the title "the Inspection of Documents" and the 

inspection of Documents does not arise at the stage of giving 

reply against the charge sheet as per CCS (CCA) rules. 

4. 	That with regards to the statements made in paragraph 

4.3 of the application the respondents beg to state that the 



Audit objections were not only based on procedural 

violations but also alleged that the applicant was not 

following with any codal formalities as envisaged under 102 

(1), 103 and 104 of GFR and further brought out major 

irregularities and not observing any conditional formalities 

such as calling for quotations from various registered firm, 

making comparative statements to asses the competitive 

rates, taking due approval from competent authority, placing 

of supply orders, verification of materials , making store 

entries, certification of store officer, maintenance of Goods 

inward Register and payment from for the competent 

authority (Payments in the form of Demand Drafts to be 

issued by the PAO, New Delhi )and so on It is evident from 

the listed documents by which the article of charges framed 

against the applicant under Annexure ill along with audit 

report that the purchase were made from the unauthorized 

and private parties/ shops and were beyond the delegated 

powers of the applicant as Head of Office and needs to take 

due approval from Head Quarters at New. Delhi, and 

payments have to be made by PAO, New Delhi and not by 

the applicant himself. The purchases were made only from 

specific and particular unauthorized shops, which gives a 

JI 
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doubt of genuine purchases. It is wrong to say that there was 

no allegation regarding misappropriation of Government 

money because the allegation, of financial irregularities 

includes misappropriation of Government money and on 

reading the charge sheet , it appears that hills and cash 

memos from unauthorized private, parties /shops have been 

made as vouchers by misusing the powers Qf Head of Office 

and Cheque Drawing Disbursing Officer of the office 

without any due approval from competent authority and as a 

single hand dealings for the personal gain of the applicant. 

5. 	That with regards to the statements made in paragraph 

4.4 of the application, the respondents beg to state that the 

applicant was in receipt of the charge sheet dated 16-3-2004 

along with necessary enclosures and list Of documents by 

which article of charges framed under annexure —iii along 

with Audit report which runs into 59 pages and asked for 

defence statement to reply against charge sheet within a 

period of 10 days. That the applicant started using dilatory 

techniques and instead of giving reply against the charge 

sheet, the applicant started giving representations one after 

another to .DGE&T, New Delhi under the title of "inspection 
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of Documents" and the inspection of documents does not 

arise at the stage of giving reply against the charge sheet as 

per CCS(CCA) rules. 

it is wrong to say that disciplinary proceedings was 

initiated after a lapse of 9-10 years. The audit was conducted 

in the year 2000 and submitted its dtai led report on financial 

irregularities and unauthorized expenditure of the applicant 

in the year 2001. That the applicant was given a copy of the 

audit report and asked his explanation and in turn the 

" applicant confessed his financial irregularities and 

unauthorized expenditure vide his letter dated 22-6-2001. A 

copy of the letter is annexed as Annexure —R II. Since the 

financial irregularities and unauthorized expenditure of the 

applicant was running into Rs. I 6,69670!- where in an office 

the financial powers vested with Head of Office was below 

Rs. 1 500/- per month, the department needs to consult with 

related Depatrnents in the ministry such as Pay and 

Accounts Office, internal Audit Organization and Law 

Division and thus the charge sheet was issued on 16-3-2004. 

The Disciplinary proceedings were initiated after the receipt 

of audit report in the year 2001 and due opportunity was 
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given to the applicant to give his explanation against the 

financial irregularities and unauthorized expenditure 

specified in the audit report. 

6. 	That with regard to the statements made in the paragraph 

4.5 of the application, the respondents beg to state that the 

applicant sought alperiod of 4 weeks time to give a 

representation against the charge sheet vide his letter dated 

5-4-2004 and after a lapse of 4 weeks time the applicant 

does not give any statement of reply against the charge sheet. 

Hence the office of the DGE&T, New Delhi, vide letter 

dated 21— 05 -2004 advised the applicant to submit his 

representation on the charge sheet to continue with the 

proceedings and after receipt of the said letter also the 

applicant made an another representation dated 08-06-2004 

raised some doubts on settlement of any audit paras covered 

in the charge sheet. That with regard to the Ex-post facto 

sanction 	or dropping 	of 	any 	audit paras 	under the 

proceedings; neither any proposal was sent by the applicant 

during his tenure as Superintendent. i/c nor any para was 

dropped. 
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7. 	That with regard to the statements made in the paragraph 

4.6 and 4.7, it is stated that the same are true, but the 

conclusion part of the paragraph such as "competent 

authority is determined not to allow the applicant to inspect 

the relevant documents before submission of written 

statement" is denied. It is pertinent to point out that the 

inspection of documents does not arise at the stage of giving 

reply against the charge sheet as per CCS (CCA) Rules, the 

delinquent officer need not be shown the documents at the 

stage to enable him to prepare his defense statement in reply 

to charge sheet. In this connection, the extract from the 

advice of the Ministry of Law are reproduced below.; 

"The scheme of Rule 14 of the CCS (CCA) Rules 

is somewhat different from the scheme contained 

in Rule 115 of 1957 Rules. The scheme 

contemplates that the statements of defence 

submitted under the sub —rule (5)(a) may be 

limited to admitting or denying the charges 

communicated to the officer. For such admission 

or denial inspection of documents is not 

necessary." 

A copy of the extract in the Swaniy's manual of DiscipIinaiy 

proceedings is annexed as Annexure. R-ili. 
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That with regard to the statements made in the paragraph 

4. 8 of the application, the same are matters of record. 

That with regard to the statements made in the paragraph 

4.9 of the application, the respondents beg to state that the 

first part of the paragraph is a matter of record but the 2nd 

part of the paragraph 4.9 of the application is denied. The 

audit inspection was conducted in the year 2000 and was 

submitted its report in the year 2001 and subsequently the 

applicant was asked to give his explanation against the 

financial 	irregualties 	and unauthorized 	expenditure 

committed by him and the applicant confessed his 

financial irregularities and unauthorized expenditure 

vide his letter dated 22-06-2001. - Since the financial 

irregularities and unauthorized expenditure of the applicant 

was running into Rs. 16,69,670/- where in an office the 

financial powers vested with Head of Office was below .Rs. 

1500/-per month, the department needs to consult with 

related departments in the ministry such as Pay and Accouits 

Office, Internal Audit Organization and Law Division and 

thus the charge sheet was issued on 16-3-2004. The 
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disciplinary proceedings was initiated after the receipt 'of 

audit report in the year 2001 and an opportunity was given to 

the applicant to give his explanation against the financial 

irregularities and unauthorized expenditure stated in the audit 

report. The charge sheet was issued on 1 6.03.2004 with a 

direction to the applicant to submit his defence statement in 

reply within a period of 10 days. However, by making 

several representations one after another to i)GET, New 

Delhi, the applicant delayed the proceedings by 4 months as 

against the provisions under Rule 14, of CCS (CCA) 1965. 

That the respondents deny the statement made in the 

paragraph such as " it appears 'that the authority are working 

with the pre-determined notion to complete disciplinary 

proceedings in the name sake without providing reasonable 

opportunities to the applicant by restraining him to inspect 

the relevant documents to prepare his defence statement 

when disciplinary proceeding under Rule- 14 CCS (CCA) - 

1965." , because the question 'of inspection of documents 

does not arise at the stage of giving reply against the charge 

sheet. As per CCS(CCA)Rules, the delinquent officer need 

(:not be shown the documents at the stage to enable him to 



prepare his defence statements in reply to charge sheet, 

(Annexure —Ill) and the question of inspection of documents 

does not arise at the stage of giving reply against the charge 

sheet 

That the contents made in the paragraph 4. 10 are denied. 

It is relevant to mention here that the applicant was Of the 

opinion that the relevant bills and vouchers pertaining to the 

audit objection which was held about 10 years back may not 

be available and possible to be produced for inspection if 

demanded But on the contrary even in the first hearing on 

28.09.04 all relevant bills and vouchers pertaining to the 

audit para-1 of the audit report was submitted to the_Enquiry 

officer and with relevant documents such as Bills and 

vouchers , Respondent —5 proved the contention of the said 

audit report, hence the applicant seems to be unhappy with 

Respondent —5 as Presenting Officer. 

That with regard to the statements made in the paragraph 

4.11 of the application, it is stated that it is a matter of 

record. 

That with regard to the statements made in the paragraph 

4.12 of the application, the Respondents have no comments 
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to offer. That the Annexure -Il of the application is a routine 

forwarding letter of the Internal Audit Organization of the 

Ministry of Labour (DGE&T), New Delhi to Vocational 

Rehabilitation Centre for Handicapped, Guwahati. 

13. 	That with regard to the statements made in the paragraph 

4.13 of the application, the respondents beg to state that the 

applicant was in receipt of charge sheet dated 16.03.2004 

with a direction to submit his defence statement in reply to 

the charge sheet within a period of 10 days. 1-lowever, the 

applicant delayed the same under the title of "Inspection of 

documents" and by way of giving several representations one 

after another to DGET, New Delhi and in. accordance with 

Law the inspection of documents does not arise at this stage. 

As per the provisions under Rule —14 of CCS (CCA) Rules. 

the delinquent officer need not be shown the documents at 

the stage to enable him to prepare his defence statement in 

reply to charge sheet (Anncxure ft 

That with regard to the observations of Hon'ble Supreme 

Court made in the paragraph of the applidation it is stated 

that it does not hold any ground in the instant case because 

the applicant was provided all original bills, vouchers and 



-13- 

documents related in the audit paras which are in the official 

custody of Vocational Rehabilitation Centre for 

Handicapped Guwahati in the first hearing dated 28-09-2004 

itself for inspection and the same was inspected and 

recorded in the Daily Order Sheet of the proceedings (page 

no. 5), Subsequently the copies of the original documents 

were provided to the applicant in the proceedings as under 

P-4 (55 Pages), P-7 (40 Pages), and P-8 (126 Pages) on 3fl• 

hearing on 27 -12 -2004, 6111  hearing on 13-04-2005 and 12hh1 

hearing on 10-04-2006 respectively. The applicant was also 

provided the listed documents by which the charge sheet 

was framed under Annexure All along with audit report. 

The applicant was also allowed to inspect the original 

documents of the above copies, which are in the official 

custody of Vocational Rehabilitation Centre for 

Handicapped, Guwahati along with Enquiry Officer on 08-

09-2006 and provided 176 pages of documents under P-9. It 

is relevant to mention here that after receipt of such a 

voluminous documents of 451 pages both by enclosures of 

Carge Sheet and in the official custody of Vocational 

Rehabilitation Centre for Handicapped Guwahati, the 
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applicants claim under "inspection of documents" is clearly 

a defensive mechanism to delay the proceedings. 

	

14: 	That with regard to the statements made in Para 4.14 of 

the application, the respondents beg to state that the financial 

irregularities of the applicant include misappropriation of 

Govt money because none of the codal formalities specified 

under GFR 102(i), 103,104 were observed while making 

purchases and unauthorized expenditure was incurred 

beyond the powers of Head of Office without taking due 

sanctions from Head quarters and so while submitting the 

detailed report , the audit party made a request to have 

detailed investigation in all financial irregularities and 

incurring unauthorized expenditure made by the applicant. 

While going thorough the audit report, it appears that the 

unauthorized bills and cash memos from private parties/ 

shops have been made as vouchers by misusing the powers 

of Head of Office and Cheque Drawing Disbursing officer 

for .  Vocational Rehabilitation Centre for Handicapped, 

Guwahati as a single hand dealings for his personal gain. 

	

1 5. 	That with regard to the statements made in the paragraph 

4.15 of the application, the respondents beg to state that the 
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applicant was posted at Vocational Rehabilitation Centre for 

Handicaped, Agartala and his family members are staying at 

Guwahati and thus the applicant makes himself comfortable 

to visit Guwahati at the instant of delaying the proceedings 

under the title of "inspection of documents" despite receipt 

of huge voluminous documents. 

That with regard to the statements made in paragraph 

4.16, the respondents have no comments to offer. 

That with regard to the statements made in the paragraph 

4.17, the respondents beg to state that neither any proposal to 

drop any audit para with justification was made by the 

applicant during his tenure as Superintendent in-charge nor 

any request for Ex-post —facto sanction was received by the 

H.qtrs. 

1 8. 	That with regard to the statements made in the paragraph 

4.18 of the application, the respondents have no comments to 

offer. 

19. 	That with regard to the statements made in the paragraph 

5.1 to 5.6 of the application the respondents state that the 

ground shown by the applicant are not tenable in law as well 
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as fact of the instant case and therefore, the application is 

liable to be dismissed. 

That with regard to the statements made in the paragraph 

6 & 7 of the application the respondents have no comments 

to offer. 

That with regard to the statements made in the paragraph 

8.1 to 8.5 including 9(i) of the application, the respondents 

state that in view of the matter and facts of the case and the 

provision of Law as explained herein above the application is 

liable to be dismissed with cost, 
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VERIFICATION 

1, Shri R. Lakshmana Samy, at present working as Asstt. 

Director (Rehab.) at Vocational Rehabilitation Centre for 

Handicapped, Ministry of Labour & Employment, 

DGE&T, Rehabari, Guwahati being duly authorized and 

competent to sign this verification, do hereby solemnly 

affirm and state that the statements made in para 

are true to my knowledge and belieL those 

made in para '-t- being matter of records are 

true to my information derived there from and the rest are 

my humble submission and statements made on legal 

advice before this Hon'ble Court. I have not concealed and 

suppressed any material fact. 

And I sign this verification on this / 	th day of . 

2006 at Guwahati. 

-L 
DEPONENT 

Shri R. Lakshmana Samy 
Asstt. Director (Rehab.) 

Vocational Rehabilitation Centre for Handicapped 1Guwahati 
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Government of Indla/Bharat Sarkar Ministry of Labour/shramfntra1aya 
Directorate General of ErhOloyment & Trainjn.] 

.. .. . . p 

New Delhi,dated the 12th Nov.,c)" 
OFFICi MMO.LADJM 

hereas 3hri L.K. Varte, Rehabilitation Officer,V.R,C. for l . nd icappeduwahatj was looking after the work of the Centre as Uperjntendent Incharga, 

thereas the Inspection Team from the Directorate made 
an adrninstratjve Iflspection of V.R.C. uwahatj during th period 
of 6/9/99 to 12/8/99 • During their visit the 8ollowing 1rreu-larities/short comingg were noticed by them: 

I. Shri L.K. Varte 	was not avj1able in the Office 
to co-operate with the Inspection Team for the period of Inspectjo on 10/8/99 ang application for two days 
CL for 10/8/99 and 11/8/99 was received from him for hi kiedical Check-uo. His leave was not granted. He was S 
intord of' the same over, telephone b the Supd was tnstructed to come to offj0e 	 t.nd 

 and be avajjab for anyquerry/clarification bythe Inspectj 	loam since,:,: he was the updt. I/C, for a long time before the $updt. wa posted. flhe. did not turn up and; 'thus .did not CO-Operate in 
Iflptjo. 1h15 showa his hegljgerc of duty. 

II. Office vehicle of the Centre was not seen in the office by the nspectthg Teazn, 	qu1ry it was noticed that the vehicle had been kept under the custody  Guwahati on the basis of a simple 	of D.0 
order stated to Fla  been issued from D.C. office, Guwahatj(ljch had been issued without marking to a.ny.offjcGr. SecOndly the Io Book for the Vehicle of the Centre wa also not being 

maintained during his tenure properly. The entries vare not in order. The entries have been seen and signed by Shri L.K. Varte but the same had not been. checked up thoroughly, which &hOWS a lack of devotion to duty by 
ch a c.ose check 	it was found that the office equipn, furniture suppose to be available in the office for Training purpose 

amounting to '•0.645/(RsFort thousand six hunred forty five) was not seen available in the Centre and was stated to be available in th hou . 
of Shrj L.K. Varte Supdt. I/C, (These items of furniture 
?qujpment3 include D.)eck, Colour T.V., Stand Fan,$teel 	' Table, Steel Chair, ducatjona1 Computer, Electronic Tp 
writer, Vbltage tab11zer Revolving Chair etc.). Thufd by his this kind of act he has shown jack of Integrity towards the office •decor, ca •L? 	1f f <J 
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W. No purchaee conittee was at all in existence in the 
Centre. It was found that the items/aterjal/sttjonr. 
etc. had been purchased without any iotation and with&, 
any supply cder to anç party. All the payments in re 
pect of the purchased Items had been received by Shri L 
Varte ije mostly bills hava also been handed over by 
him for payment to the Admn o l3ivision. Many of the item 
shown in the itemII1 above, had not beert even seen by 
the Store Xnchage but the bills had been made to be 
paid and entrioi of incoming/purchased ttes hadh been 
rnde in the Register for the purpose. For any querry,/ 
nquiry about thwhereabout of the items he was not 

available in the Centre during the course of Inspectior. 

	

V. 	It was found that Shri L.K. '/arte FLO.(Upt.i/C) 
sanctioned an advance of ft, 3O,cO/.. for purchasincj of 
scooter. On receipt of the said sanctior the Bill for 
the drawal of the advance was not placed/sent to the 
P.& A.O. New )elh.t, but the payment had been taken by 
Shri Varte by a Cheque. Issued by the Cashier. It shows 
a lack of devotion to duty and lack of integrity. 

	

VI, 	it was also found that 3hrl Varte in the cetpcty ci 
Supdt. 1,/C had sanctioned to himself at amount of 
Ms.24,000/.u(Rs.Iwanty four thousand only) for availlnfl  
of Lit for his family members(Seven in nuiber) exlu.-i 
him for the journey from Guwahati to Karsyakum3r.. 
Mvnce for Lit drawn himsief was taken by hirnl/3/Q9 
while the Lit Advance Bill had not been sent to PLAC c 
the Hqrs, for pormission. Later the advance drawn hc': 
been adjusted within two days of.completton of return • 	journey and i.e. onli on Y).S99. ?Jhile tht LF 	dvr. 
was drawn by him on /3/99 	." 	 eb misusing the 

• 	advae money of Fts.24,(X)O/-he had purchased the  tick- 
onlyq4.5.99 for the outward journey on 19/5/99while 
the reservation had been booked in a waiting list of 2.. 
to 268. While making the adjustment of the t.TC final 
bill no check had been made by him for the claim . 71- 
is a serious financial trregul.artty. As Head of off ic, 
he is not competent to sanction such advanc'; to him 
Thus he had mIsused the Gc'vt. Money and triec to cheat 
the 3ovt. and thus shown. lack of devotion to duty and 
lack of Integrity. 

VIZ. As a major irregularity also, an amount of Rs,8100/-. 
has been granted/sanctioned and paid:.;to the staff tow 
honorarium in coruiaction with the tmprovernnt of per-
forrnance in the Centre in the month of March,19 whiI 
there is a ban on granting of Honorarium. Secondly , 

• 

	

	 li5t of the staff who were granted included the name 
of Shri Varte as &,O,.. The sanction had not also been 

• 	addressedto the P&AQ,ard Hqrs. No prior/proper pezi 
sion for this so dalled granted by him for himself ai 
had not been taken and the bill not sent to P&AO bUt  

• 

	

	the payment was done by him direótly. It is also not 
known for what special work was the hoorarium paid. 

• 

	

	This is a gross misuse of por s  for personal gain 
te a serious financial irregularity 



It was also found that Shri L.K. Varte the th 3uodt. 
I/C, sanctioned a 3PF Adv&nce of (is. 15,948/- for hisLlf 
in the capacity of the Supdt, and drawn th' said aJvic 
without prior approvl/eanction of the }-lqrs. while the 
PF Advance/withdrawals are being made by th H.;r. 2e 

has no such pors to sanction T7F aJvanc to L - t1f. 

Z) 

\' 1 
I 

)urin:j the p(irioJ of 1Q/2/c to 33/o/), 171 calls had 
been made by 30hri 1K. Varte, the then 3updt. I/C. Cut 
of these calls, 57 calls had been t,de by him to :)ethi 
(code-C)11) and out of the 37 caU no cil •m •: 
rade to the 	 or JiX so that 	can 
be clssifei as officials. The payènt for the snt.d c 
had b,en made an -4 received by htmi which a9unt to 
This is gross misuse of office facilities for prsona1 ; 

Shri Varte in the c apacity of the then Supdt. I/O , had 
granted O.T.A. re9uiarly to tht staff (.!jO/U!)rivr tc 
while there is a ban on granting the OVA to the staff 
even for a sare period for which the same staff have br 
granted the Honorarjuin as mentioned in Itemn..-\I ahove. Thi.-
is a iross financial .trreilrt'. 

It .'ras also found that no 	rk was beinq a ;inl to th. 
staff particulrly to the office 3updt.. for svr1 
The reasons for not aigninq duties to aky •roL i 
the staff may please be clarified. 

3 hri Varte, is hereby, directed to explain 
for all the above acts committed by him from it. -  I to 
iithin a period of ten days of 	ue oi 	 '1th 
justifictjon and also explain as to •hy iscip nrr • 
should not be initIated against him for the' 
Co:irflission and Gfli3siOfl. 

Considering all the above paragraphs it is evident th 
Thri. !.K. Varte R.O. who was holding char 	o: upJt.I/O 
and Head of OfIce at ViIC, 3uvahatj has - 

) misued his prs for prsonal gains. 
b) Coritted several financial irregularities and 

c) 	Shifted equipment meant for training the disabled to hi 
residence for his personal use. 

Tht; issuO4 with the approva of) HO). 

( 	1ARA3IMHAM ) 
DY. )IRECTOkt OF EMPOy?tE \ T 

Shri L.K. Varte. R.O. 
Guwahati. 

y. 4 	(LIJI.1 

/ 	

S 1 • '_' . 	 L\c- 
	 Th 
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AnnexureR -Ji 

 

Reply of Shri L.K.Varte 
The then Superintendent i/c 

Para - Wise reply on inspection Report of Internal Audit Organization submitted through 

the Supdt. in response to his letter No - VRCG G 11014 /1/2000/227 dated 23.5.2001 for 
consideration. 

Para 1: Irregular purchases of furniture and fixtures to the tune of Rs 
16,98,851/- 

Purchase niadeduringthe period from 31/1/1995 to 1513/1999 (i.e. during 

five years period) Keeping in view the necessity of the item purchased has 

been made . The goods/ items were purchased quotfrig the best and the 

lowest price comparing the prevailing market rates at that time The goods 

/items were received in the store in good condition and utilized in the 

section concerned of the Centre. Mistakenly the prior approval had not 

been obtained from the Headquarters and the same may therefore be made 

regularize by granting ex-post facto sanction. 

Para 2: 	Unauthorized expenditure incurred to the tune of Rs. 71580 on 
purchase of T &P/M&E materials. 

The items are related R /TV section. Keeping in view the 

requisition the necessity of the machinery for uplifting the section's 

performance the quotation were collected by the V.I. concerned and 

Workshop Foreman . Purchase have been made accordingly and utilizing 
the same in the section. 
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Not obtaining prior approval from the I-lead quarters is regretted 

and requested for ex- post facto approval by the 1-lead quarters 

Para 3: Irregular procurement of electronic goods worth Rs 1,10,999/- 

Keeping in view the requirement and necessity of items quoted in 

this Para were procured from the authorized dealers of the items /tools 

concerned at a prevailing market rate at that time . The goods / items were 

received in store in good condition and are under utilization. 

The purchases made quoted in the Para are taking together for the 

consecutive five financial years (i.e. from 1995-1999) 

The purchase made and utilized in the Centre for this period which were 

mistakenly purchased beyond competency may kindly be given cx - post 

—factor sanction and regularization of the tools which are under utilization 
in the Centre. 

Para 4 	irregularities in purchase of Raw Materials 

Keeping in view the requirement and necessity in the sections 

concerned and subject to availability of funds in the particular head the 

raw materials were procured from a reputed firm at a prevailing rate of 

the area materials were receipt in full and in good conditions . The 

materials were issued and utilized in the section properly. 

The irregularities in procuring the same happened inadvertently 

and may be regularized by gaining ex-post —factor sanction. 

Para 5 	Irregular auction of condemned vehicle no AMK 5830 

The Center's office vehicle Standard -20 Van No AMK -5830 
condition was very bad and seems unserviceable since 1 993 . The Motor 

Vehicle Cell , Govt of Assam was contacted to examine the same . The 

, Vehicle inspector at that time fixed the residual vale at Rs 23000/- 
it----------------------- 
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I 
As the seryice, vehicle is a necessity at the Centre , Proposal for 

purchase of new vehicle was made to the I-lead quarters since 1993 

However sanction for purchase of the same was done only by February 

1998, during this gap period the Centre is compelled to get it repaired this 

old vehicle and incurred expenditure on it. 

As the sanction for purchase of the new vehicle received, the Centre has 

initiated for disposal of the Vehicle and was permitted by the Head 

quarters . Since the vehicle is too old and very few people were turned up 

for inspection . At last the St. Josephs School were turned up and after 

through check they offered .Rs 18,000/- and disposed off to them on 
-. ..... 

2.4.1998 and• e sam6 amount was immediately deposited to the treasury 

through the Centie's Bank i.e. Union Bank of India , Fancy Bazar Branch 
Guwahati -01 

The irregularities in disposal of the said vehicle by not following fully the 
norms may be regularized. 

Para 6: Irregular payment of Rs 335270/- on purchase of Jeep. Excess 

expenditure incurred to the tune of 18034/- 

Sanction for purchase of a new vehicle for the Centre was received by the 
.. ..,_ ..... . 

end of financial year 1997-1998. The rate quoted at the time of proposal 

was increased when, the actual sanction received . The cheaper one was 

enquired to the dealer, but except the one ordered no cheaper one was 

available, at that time, Thus 3 17236/- was paid to the dealer as an advance 

payment. The balance amount for Rs 1 8,034/- was paid as final payment. 

Para 7: Irregular expenditure on repairs of vehicle of Rs 75095/- 

The expenditure incurred quoted in this para were related to 

accessories / battery / front —view seat fittings and other miscellaneous 

expenditure . As it is presumed that since the vehicle has been sanctioned 
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and obtained with due permission other minor works can also be done 

accordingly. The mistakenly expenditure incurred may be regularized 

Para 8 	Irregular payment and excess withdrawal of LTC advances/ 

adjustment bills of Shri L.K. Varte, R.O. Ex —Supdt. i/c amounting 
Rs 13790/- 

The excess amount has been recovered fully from the salary of the 

Government servant concerned. The said para may kindly be draughted. 

Para 9 	Irregular expenditure on telephone/trank call charges to the tune of 
Rs 95062/-. 

The office telephone is facilated with local call. Trunk booking are 

generally could not get in time . Thus ST.D calls to a long or short distance 

calls were made in some occasion sAs the bills were submitted for 

reimbursement to the Accounts section no Call Register has been 

maintained properly . The call charges quoted in this para were 

consolidated for the 6 (Six ) Financial year (i.e. from 1994 -95 to 1999 - 

2000) The calls made were official partly demi official . The mistake were 

noted carefully and will not be done again, therefore to regularize the 

irregularities ex-post facto sanctiOn may kindly be accorded. 

Para 10 Irregular payment of T.A. advances/tour bills of Shri L.K.Varte, RO 

As shri L.K.Varte is a Rehabilitation Officer , who is under the 

charge of Supdt. in all respect including payment of advance TA and TA 

adjustment bills while discharging the work of R.O. additional Shri L.K. 

Varte was in charge of Superintendent though that R.O. is on tour and 

Supdt. i/c had made the payment and adjusted the bills. 
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The irregularities due to misinterpreted may kindly be regularized 
by giving ex-post facto sanction. 

Para ii Irregular payment of Honorarium of Rs 8800/- paid to the officer I 
officials during 1998-99 

As overtime allowance had not paid to the officer/ staffs for long 

To recognize and to encourage towards better performance in their duties 

the amount quoted in this para were paid to them . The mistake is not call 

for prior approval from the Head quarters is note and may kindly be 

regularized by giving ex-post facto sanction. 

Para 13: Improper procurement of cooling fan 

Keeping in view the requirement of ceiling fan in the counter , it 

has been enquired in the market including Usha Co. who were once had 

approved rate of DGS&D rate contract. However, at that time they did not 

have approved rate of DGS&D and their price were much higher then 

other makes. Thus, other makes at the rate Rs. 885/- per Ceiling fan were 

purchased at the prevailing market rates. 
— 

The purchased made may kindly be regularized by the l-lqrs. 

Para 14: Irregular execution of minor works –floor repairing of Motor Garage 
and office paintingworks of Rs35,670/- 

The centre's office is an old Assam type house owened by the 

Govt of Assam in the Deptt of Labour under DECT Assani As it is too old 

in some parts like attached room , floor etc. The DECT Assarn when 

contacted for the purpose was not in a position to do all these repairing 

works due to financial constraint. Then when the CPWD concerned 

contacted for estimation and for approval they were not in a position to do 

the same as the land and the building belongs to the state Govt. .thus 

repairing works as stated were undertaken by the centre. 
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The irregularity in this regard may he regularized. 

Para .18 irregular payment of scooter advances of Rs 300001- to Shri L..K.Vartc, 
RO / Supdt. i/c. 

It has been presumed that since the advance in question had 

already been sanction along with other VRCs officer/staff and no fresh 

sanction is required for drawal of the advance for purchase. The bills were 

prepared and draw. The advance is recovering regularly for 30th• 

Installment from the pay bills will continue recovery regularly. The 

mistake may kind be regularized for dropping the para. 

Para 19: Irregular withdrawal and payment of GPF advance bills of Sh. L. K 

Varte, R.O. & Supdt..i/c to the tune of Rs. 70948/- 

Being R.O of the center and the Supdt, the competent authority to 

sanction and the GPF in a limited amount . As Sh. Varte is discharging the 

duties of R.O. and the Supdt. i/c sanction him the advances , so the same 

have been done accordingly. However the amount of advances in 

question were already and fully recovered. Therefore , it is requested that 

the same may kind be regularized and drop the para. 

.Para 20: Irregular expenditure to the tune of Rs. 127795/- on purchase of 
stationary items. 

The consolidated expenditure quoted is for 5 years period i.e. from 
1994-95 to 1999-2000. 

As purchase of stationary items made in a bulky manner at a time 

is inconvenient for storing at the center. So , by calling a quotation to 
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reputed firms for supplying stationary items , the firms(s) were chosen to 

those whom the best can supply at the lowest rate in a prevailing rate for 

the year, and in case,they cannot do so the same were purchased directly 

from the market in a prevailing rate. 

The suggestions were noted and by now it has been followed 

properly, the objection may therefore be kindly he regularized by granting 

ex —post —facto sanction 

Para 21 Irregular expenditure on clerical and typewriting work for Rs. 2956/- 

During the year 1996 -97 no stenographer, no regular typist who 

can be engaged for typing work were not available in the Centre 

Therefore for urgent typing works. daily wagers for few days on part time 

basis had been engaged . However after the appointment of stenographer 

no one is engaged for the same . The irregularity committed due to 

pressure of work in particular to the work of typing may kindly be 
regularized 

The above explanations / replies submitted may kindly be perusal and 
consideration for dropping the paras. 

S/D ... (22/6/2001) 

L.K. Varte 

Rehabilitation Officer 
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iiCJ 	at 

a prcVaiI1l 	iarLtat0 at that time .thc goOdS/ttc 	WCIC tCC1V 	
in totC 

ii good oiiditt0 	nd are under utihi (iOfl 

The ptircS 	made quoted in the p s rc t iktn 	tti 	lot th 

five financLal years (i e from I 99-1 999) 

The purchaSe ivac and utiliZ 	ft the 	t'Cr o( th 'eriod which WCIC 

nistikefhY puchflSed beyofld co ietCflCY nay kIidI he ivCfl e-pOtt° 

sanctiOfl 
and rcgUar1Z the purchase of 

thCtOOts 
which arc unde" utiIit 

in the 	fltCr. 
-. 

I 	I 



YY  

'I..  

'~~! vt  
Pam 4 hretuhritICS in puri se of P iw miterflk 

hceping in view the rtqUiremefl( and necCSSitY in the section onc met1 

4 	and subjec'f to availabill of fund in the aiticula hca the riv IWIILI rik 

were prac'd from a tputd 1itnis at a preailiflg rates oi th ii 	hterrtl5 

were rectpt in full and ih good i onditi0i15 The materials wLre iued and 

utilized In thb seetlOh9 pTbpCflY 

The irrgu1Ztrlt) in procurtflB the sime happened inath c1tUtY md may 

by regularized h'y granting expost-faC0 sanctiOfl 

L 	Para 
S 1rrcgulaf auction of condemned vehicle No AMK —58O 

I 

The cefflcr'5OfTCC 
vehicle Standard-20 van No. AMK-583O And.IIOfl 

wag ve.t' btd tnd 9CCflS unerviccable SiCC 1993 . The Motor chihc Cdl, 

,

,go ,,,t .  of Asam was contacted to examine the same. The Vehicle impector at 

that ti.efixed the tesidualVatUe at 
Rs.23000/ 

As the scrviCO vehicle is a necessity at the center, proposal for purehlase 

of new vehicle 'a made to the lqrs. since 1993. Howevef, anctiOfl for 

purchase of tlie-gathd MIS dnc only by February,1998. Duru\g this gap 

• period the cen'tr 1g ijiolfd to cf it repaired this old vehicle d incurred 

expeditUtC on  

As thsaitCüdtt f 	tttchC 	a.newvcbick reccivd. the cnir ha 

initiated for .  dkposal 0f ffi 	hictc and was permitted by tlic.11C1e. SncethC 

vchicic is too old and 	few peoile were turned up for . 	
At last inspeetiOUs  

'the Stioseplis  Sclol WerO tjtd up and alter thorough checL they ffcred 

Rs.l8OOO/ and dipcl ô to them ott 2.4.98 and the sa1ie amount was 

immediatelY dcposcd to tcastify throngh the. Ccntr'S Bank" i c. 1)131, 

Fancy b37.f, Ghyl 

The OSalofihe said vehicle by not fohowmfl fy the 

norms rv be regularized. 

Para.6: irrcuar iay  iieYi of ,35'10/- in piichase of Jcep. Excess cptidiimUC 

incurrcd to the fdti 6 ok'f. I 8034t 

Sanc..Ofl for p 	0f ncv tu1cfOT tiu center 	S receiVL by the 

end ôfFir.Ci.l Yet ôt 991-198. The rate üotcd at the ti1e dl' pioposal 

was increased'ih 	th a'cul saactio rcthved. The cheapet cnc. wms 

enquirodt0t1 Iieal&, hC 	 no chepCrO11C isavtitab1C 

at that time. Thus, 	721 	paidtd the dealer as an advance ptymCt. 

The balance am&iñ 	r . 8O4f wa pak as final payment: 

2: 

• 	•55 

7. 

S - 



_30- 

• •\ 	•• 	V 	•t 	 V 

-11 
V 	 ' 	V  

L 	fctVL1 	•-t 
I 3 

7 
C 
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V 	

•3. • VVV• .:4VV. 	 . 	'V 	 • 

	

j7.;IrregUlar expenditure on repairs of.vch 	 .n icic KS. iu- 
• 

	
. 

	

;he;cxpefldtUre:. 	quoted in this pam were related to 

scatflit ing and other ni isc'J laneous 

expflditUrCS. Mit is presuncd .tkud since the vehicle ha eeii S8nc,,oncd and 

obtaind with due pimiSSiUfl othr minor works can also be donc 

''ccordmg1Y 1 
he may be icgeIJ' tied 

. 1rreqlar paymntand excess lrwal of LTC adva nceS/adiLIshI •ntLillS ofShii. 

	

ie, R0 Ex- Supdt. In-charge amouniflg to Rs. 13790/- 	 V  

The eXCeSS uiiount has been ruovcrcd fully from the a1aiy or the Govt 

servant concerned. The sa,id.paa may kindly be draugh(cd: - L 

a. 9 1rrcuIar cxpciiditurc on telephone/trunk call charges to the tune of 
Rs.95062/ 

The office telephone is facilitated with local call. Trunk booUng are 
generally could not gel in time. Thus, STD calls to a long oi short distance calls 
wcrc rnnde in some occasionS. As the bills were submitted for reimbt,r;clflcflt to 
the :A 9un ts  section, l Cal Registcr had becn maintained properly. °Fhe call 

atgeS quoted in this para were consolidated for the 6(six) Financi'l .'ears (i.e. 

from 1994 —95 o 1999-2000). :rho calls made were official and 	dcijI._.
will 

\ ' 

	

.. 	 -. 	 V  

ccorde4 

16: lfrcgulat payment of TA advances/tour bills of Shri L K Varte K 0 

As Shri L11 Va1e as a Rehabih1tatlO1 Officer, who as under the control of 

Sup&.4fl all respect inch.d'ng paymCnt of Advance TA and TA adiustmeflt 

bihl While discharging the work of: R 0 additionally Sh Varc w is givul a 

chargQbOfSUPeflnt1t Though that jL 0 is on tour and Supdtl/( ii ad made 

the payment and adjusted the balls' 
IC 	

— 	 _3•  

iiI.ihirrcgulafltIcS due to 	iitpiP,!CtCd may kindly, be regularized by CX- 

post facto sacUon 

ii Irregular payment ofVHonorariUII ofRs 8800/- paid to the officers/ofl'iCInlS 
I 998 	

: 	
•'; 	 V 	• • •- 

	 V  

j$J 3C o t rflOallowances had not paid to the officers/staff for long To 
recøgflize and to eticourago towards better performance in their duties the 
amounf'qüOtCdln this pam werepaid to them. The mistake in not call for prior 
approvalfrom the 14qrs. is noted and may kindly be regularized by giving cx- 
nct fne.to anctiOfl.. 	• 	..: . 

- 

Cc 	 3 
• 	C 	 VV 	• V 	V 	V 	3 	 V 	V 	- 

3 
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Par 20: 	
xpenditU td th tune 0RS.12795 

onpU

qqzj 

The consohit e:pcfldit 	
quoted is for 5 years 1iod ic. 

tui" 

...... As purclrce of 	
itiflS madt in a bul 	maIm 	time is 

-•.•3 incOflV. 	for 5oiU1g x th 	
So, by alhtflg a quotatbofl.'° iputed finus 

for supPlY1 SU0 	

the ftm() wr chosen to thoC 
wbolfl the best 

can sup1i at Je loweSt 	
in a pretl1 	to for the yca and caSe theY 

can 	do so the SflC we 	
4'Y frofl' the markt fl pt"aililig  

rate 	
V 	

i 	 I  

- 	

I 

The SU 	
0115 WCi flOt 	d b oW it has beefl0l%0W 	

iopY' the 

objC 	may ther 	
;kdlY° regu1afh by gMI 

sanct0fl 
	be 

P ira 23' jgegUlr 	
on cleflC and 

)peWflt1l 
ork f0rRS 2')561 

Dt1 the 	
9997, nO sten0JPh1 	no rCgt1l 	piSt iho cafl 

gaged for t1Il 	
WOIC ot avail le in 

the center 1 hert01c (of uigeflt 

typing w 
	d'Y wage 

fr few days on pat° basiS had 
	cngg 

' 	er the 	
0f  SnOgmPer no one is gaged tor the same 

	J 

inc irregularity comm0d due to 
	

of work in pa1Cu1 
to 	work of % 

/ 	

t)ping maY1 1ndly uO 	 jed 	' 	

F 

/ 	

.. 	

•• ': 

The bove expi tnaOn1Ph1 sub nutted may kindly 
be nndc p1U5 and 

ni 	 onside1atb0n for 
rpp i 0 g the painS. : 

 

1 . 

t•. 

(L.yacc) 
Kchab1atOni Off' 

S 
74 ,  

 

• 1 

i 
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Annexure - R - Ill 

N 

Stages at which inspection of documents to be allowed (page no. 254 of the Swa-my's 
Manual on Disciplinary Proceeding for General Government Servant):- 

In case where major penalty proceedings are advised On the investigation reports, 

the delinquent officer is asked to submit his written statement of defence within ten 

days from the receipt of the memorandum of articles of charges , Generally 

delinquent officer make a request for inspection of listed documents for preparing 

their written statement of defence. Accordingly the scheme of CCS (CCA) Rules, 

1965. The delinquent officer need not be shown the documents at the stage to 

enable him to prepare his defence statement in reply to charge sheet. In this 

connection, the extract from the advice of the Ministry of Law are reproduced 
below; 

"The scheme of Rule 14 of the CCS (CCA) Rules is somewhat 

different from the scheme contained in Rule 15 of 1957 Rules. The 

scheme contemplates that the statements of defence submitted 

under the sub —rule (5)(a) may be limited to admitting or denying 

the charges communicated to the officer. For such admission or 

denial inspection of documents is not necessary." 

The disciplinary authorities are, therefore, advised that if a delinquent officer does 

not submit his statement of defence within the prescribed time, they may go ahead 

with the appointment of Inquiring Authorities. While rejecting the request for 

inspection of documents it may be explained to the delinquent officer hat they 

would get full opportunity to inspect the listed documents during the course of 
enquiry. 
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cits Iha ii.i i' (if Ilia tit-uii 	iiiius itil ,-tiiHr* .uhir itS 1iA i 	L-.i ni A C. .Zi  

lIlA 	 irih 	 - 	 c 

-• 	.11. 	. 	.1 	rr., 	i tittiAt) U) fil-' .itiAiuI 	1I5-it lAth 

AL)i ps1 11' 1hø t t titil iiti iAiiut Iii; ihA fAIl(ThI1hZ hs ii-r-i 1 

111.41 lilA ..H (iuitA Iii IlAc.tlAi.lTAtl, lilA i-Ai5 	1 (lSAt,A 	AAi ri 	i -A 

inctipi-i ictii /1 	H 	 ic (A tisii-;C..11ii tAii;AtI Aiii I 	 Iuit,.z hi 
-r-'-- 

1 11.41 lilA I Zil(iuiii(ii. IiAA 1ihI 	iiul iliti iriAiiisIti . liAr IiWI 11 r.;tiA 

tiC 	lei Q 	 ii ;... 11ff-I 	Ii- IiArl -f lilA .itiuii;t*il hi tAfi*tlti 

I1S*. (AA .4 lilA ililAti At)i* 551(1 Ii 	ri-*Ifl rs-* iib*t 	isi-ri III (iii(iuii 	itic. IftuIsi 

fifFili'AllillO 1I... S 	IIIr i*TAi.. 1111111111 A.uZAiil iii TiIArAIUS-A (ui lilA t)tiuii,(1 cii 
b"tJ 

giliirtLIi3AlA tIAI,-fl H) HiS i iAi tilt) lilA /S((AASII$SIi lIuA (1kchl ISA i% SiItu 1is.ii ,ic, 

•I.z li-At1IA IA LA AI AiuiA .51St1 1E1AdIA1 

4 	'TI 	4 	1 1 	1. 	*.* 	.. 	- 	1 	 4 1r IF 	1ri - 	i 1q I (SAI 14/Phi i*it,.iitI III iIil- ii.3IAITIAI,,.. IhSA(fl-. III .,i.-iS.l it.L 	Ii 	I 	I h .411th 	* .4?S-1 

tltititICAIIT tiAliltiti A liii 	hA AIlIiih- uIli IiIiAllor iiAA*Z hi "u liii 
- '-rr ---' -" 

I itti Iii iii;..I,.It)t) lilA riruSATAr iii Vfffl i 	IAI1SA(1 Atisi iiiA t(iuii*-tii IuI!i 

/1.1 i-A I 	A 'ZiAl artiolif (II iihAiCiuitis.ibi i\Li 	Aii1i**i 14TIsich k 1li;ltiii 

AtiAili*ZJ lilA .i-S%iili() III t1 lii .1 rhitiirl tA .il I I ,ttiA T'iiA ,iilh'.5il,i A14 • 	 - 	 - 

lISA *1A 1AIIIAII1 IilAtIA Ii (rhijjiAi A Iiflhi(.4 hAil Alit1 iIuA tm-hi riuT A irilci hs -1 

deseiv1? Co be allowed with retzl 	- I?. 
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IN T-e 	-UIIjTRATI' E TIJBUN4 
GUWAHATI BENCI GUWAHATI 

In the matter of:-

Q.ANo. 227 of 2006 
cr 

Uiior Of India and Q. 

In the matter of:- 

Au additioiai rejoinder submitted by 

the applicant against the written 

statement 	submitted 	by 	the 

The above named applicant most humbly and respeci(ully begs to state as 

rlLd 	 lti)jr 	 - L7Jb  '-o- 	 - 

menoranctum of chargesheet dated 16.03.2004 (Annexure4) approached 

this Mon'ble Tribunal through O.A,No. 227/2006, during the pendency of 
ilie O . A , Lie . 	th-.ffl tfr-1 	tni.-iq c.s (U () ?flfl L e  
dl - lir'i- 	lfi 	. rca.ç.n-iinI ni 	. iI ili& 	 ut-sl-.c- - -r-- 	-• .- -"- 

2. 	That it is stated that the discipknarauthorily while issuing the impugned 
illentorandum of chargesheet dated 16.03.2004 has included as many as 8 

paragraphs of audit objections in the form of allegations out of the 24 

paragraphs of audit objections in the article of charges, which were 

already drooped and settled. But surprisingly, this aspect has not been 

considered by the disciplinary authority, which issuing the impugned 

memorandum of chargesheet dated 16.03.2004, hut those allegations have 
been included in the form of article of charge at the iastance of some 

c -1 	 nfIi- 	 ii.; -f ;h - 	 .- ''- 	- 	"-- -----. 

Therefore, the applicant vide its representation dated 04.02.2008 brought it 

to the notice of the disciplinary authoriW for immediate redressel of his 

I 



	

uta 	 ]bwo, ~' 

and also for wi C1;411  of tlical 	from th  

impugned memorandum of chaigeshet dated 14.03.2004. 

(A copy of the representation dated 04.02.2008 is 
enclosed as A.nnexure - A) 

3. 	ThaI it is stated (hat in the article of charges, it is also alleged that the 
11101 cJ , 'nA k 111,3 ,14  A ilridul -11j'a ti Ii - m rn Ifl 1 QQL 

- rJ -- --- -- 	r - --- 

to 2/2000 to the employees, hut infact the alleged unauthorized payment 

of SDA had started during the period of my predecessor and the sãme 
was simply continued during my tenure. However, it is relevant to 
mention here that similar nature of payment has been made IC! the civilian 
central government employees in all the central government 
establishment, However following the decision of the Hc!n'hle Supreme 
Court, the Govt. of India, Ministry .  of Finance vide its O.M No. F. No, 
11(5)/97-E. 11(B) dated 29.05.2002 upto 05.10.2001 i.e covering the period 

of the applicant as well as his predecessor, hut surprisingly the same is 
also included in the article of charges with an ulterior motive to make the 

charge voluminous, I have exercised the financial power beyond the 

delegated limit which was not pointed out by the subordinate official and 

at the relevant point of time applicant saddled with various duties and 
responsib li ties .  iii 	 irrs 11lade as rir 	ii 	ti.n 

.)ffb 	siaff .  Co!-1i.rnt, ih 	f.-i 	n -1 	ea.z1j -c 	 titc,jai'1 

meinc'randu.m c!f chargesheet is liable to be set aside and quashed. 

3. 	That this additional rejoinder is juade bonafide and for the ends of Js1j-e 

4 



Ce.i -ai 
	 rbl / 

TTit 	iv't 
Guwahjj ench 

VERIFICATION 

LShri Uenkhawthuig Varte Sb Shri H.V.Varte aged ahouL 52 years, presenlli; 

i.I.nI flrirr (Pø111Iici' ATR C Ifor, Ii 	cirrd Tnlr 

Ngr, iT! Poid P g. r 4 	Q(11 do 1h-rei; '-rif' OW - 111A clAIA1110111C aid' w 

Pjctjirh 1 1r 	iaii ir nu I rrl cs 	ri nic; ii.o.l 	T 	nn 

I 	 111.1 trL1 1.-i 

And I sign [his verification on (his [he Ji day of Pd 200& 
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To, 
1 he DileLtor Gent. 	i1, 	 I  
hinp[oymeiut and Training, 
Govt. of india, 
Ministry of Labour and Employment, 
Shararn Shakti Bha wan, 
Rafi Marg, 	

( 	

Tft 

New Delhi-i. 	 l3erei 

(Through Proper Channel) 

Sub:- Disciplinary Proceeding. 

Ref:- Memorandum of Charge Sheet bearing No. DGET-1 -1 1018/1 / 99-EE-II 
dated 16.03.2004. 

Respected Sir, 

I would like to draw your kind attention on the subject cited 

above and further beg to say that a disciplinary proceeding under rule 14 of 

CCS (CCA) Rtile's, 1965 has been initiated against me through memorandum 

of charge sheet dated 16.03.2004 on the basis of audit report conducted in the 

montil of August, 2000. In the said memorandum, article of charge has been 

brought against me on the basis of audit objection raised by the audit team in 

August, 2000 which mainly relates to the period from 31.01.1995 to July, 1999. 

As per and it objection nHoether 74 iw ,4, of jinrnc 4 i4jortitit, wiui rniqod 

against me, which is evident finin Anni'iiie•1II 	i Iho tn.'t oiaiidiiin iil 

chargesheet dated 16.03.2004. The relevant paras of audit objection is 

contained in Annexure-Ill of the audit objection ate quoted hereunder;- 

1 
	

For Article-I 

Audit para no. 1/ 2000, 2/200, 4/2000, 5/ 2000 and 7/2000 of the 
Report of the Audit inspection made by the internal Audit in 
2000. 

2. 	For Article-TI 

Audit para No.3/2000, 9/ 2000, 13/ 2000, 14/2000, 20/ 2000 and 
25/2000 of the report of the Audit inspection made by the 
internal audit in 2000. 

93 
	

For Article-Ill 



2 

Audit para No. 6/2000 and 18/2000 t of the Report of the Audit 
Inspection made .by.the internal Audit in 2000. 
F r Article-IV ........................... . 	 •1'• 

AudIt para NO. 8/2000 and 10/2000 of the Report of the audit 
inspection made by the internal Audit in 2000. 
For Article-V . 

Audit Para No.11/2000, 17/2000, 19/2000, 21/2000, 22/2000, 
23/ 2000. and 26/2000 of the report of the Audit inspection made 
by the internal Audit in 2000. 
For Article-VI 

Audit Para No. 15/2000 and 16/2000 of the report of the audit 
inspecq?~ . made the internal audit in 2000." 

iT 

But suxprisingly, out of 24 nos. of audit paras as many as 9 nos. of 

paras of the audit objection have already been settled and dropped. The audit 

objection which were dropped are quoted hereunder;- 

	

"1. 	Para-13/2000 (Audit llC))irnproper procurement of ceiling fans- 
Rs,6,195/-on4y. , 	 . ... 	 . .... .• 

Para-15/ 20.00(Audit VI(a))LCash book shdrtcoming/ discrepancies. 
Para-16/2000(Audit YI(b))49on -mainteilance of receipt book-CAR 6 
Para-17/ 2000(Audit V(b))-Excessiaymerit of SDA. 
Para-18/2000 . (Audit Ill(b))Payment of scooter advance for Rs. 
30,000/- to Sri L.K.Varte, 
Para-21/2000 (Audit V(d))-Express payment bus fares to the tune of Rs. 
1,650/- to the staff of the centre in connection with LTC. 
Para-22/2000 (Article V(e))-Excss payment of OTA to the tune of Rs. 
1,438/- to the ataff/officiala. 

.8. . Para-23/2,000 (ArUcleW () ,Irregular expenditure on clerical and 
typing works Rs. 2,956/-.. 

9. 	Para-24/2000 (Article. V(g))_Excess payment of railway fare to Shri 
D.D.Kalita, LDC (basic scale 4030/-)" 

Therefore it appears that some audit paras which were already settled 

and dropped but those audit objections are also included delib / erately in the  

memorandum Of chargesheet dated 16.03.2004 with an ulterior motive to 

make the case sbonger ginst me in rdr to malign me. It Is pertineit to 

mention here that in the article of charges specific allegations is made against 
me. regarding irregular payment of LTC, OTA, TA but in fact the alleged over 

-- 



I 	 'S 

3 

vrr nt have been settled long back by ay of recovery from the emp1oyes 

concerned including me,which is evident from office order bearing no. 

VRCG-G.11014/1/2000/ 2121: dated 22.01.2001. 

'4 • 	 That I further beg to say that the allegation of unauthorized payment of 

	

• 	SDA during the period from 01-10-1994 to 2/2000 to the employees in fact • 	 ' 	5'tS.  
• 	authorized by mr predecessors, even rior to my taking over the additional 

S.., 	 •, P 	. 

• 	charge of the centre. The ,récover'9 of the payment of SDA made rightly or 

• . wrongly was waived by the Gort. of India, Ministry of Finance, vide its office 

memorandum no. F. No. 11(5)/97-E41 (B) dafed 29.05.2002 upto 05.10.2001. 

	

• 0, 	
Moreover, my lawful entitlement of SDA has been confirmed by the 

• 	
0 	 . 	 S 	 •• 0, 	 . 	 , 

• 	•.• 	department itself .following a decision of the learned Tribunal in O.A.No. 

	

4 	. 	 . 	 . 

	

• 	
. 250/2004, the judgment of the said .O.A is also available with the department. 

• 	 0 	 .. 	 ' 	 . 	 •0 	0 	 . 	 S  

O 	Therefore those pàymènt made to the émjlàyees cannot be a subject máitei of 
.1 	. 	. 	. 	•,,  

the article of charges contained in the memorandum dated 16.03.2004. 
0 	

. 

	

00 	
Moreover the Supdt. of VRC handicapped, Guwahati Shri K.K.Bhatt also 

• 	certified on 31.08.2000 that, there was no loss, fire, fraud, theft and 
O 	 0• 	'.:tV'4S. .........., 	

, 	 • 0 

embezzlement since ApriL1995  to March, 2000. Dropping of paragraphs of 

O 	audit objection would be evident from the letter no. A/LAB/VRC- 

O 	 0 Guwahati/02-03/392dated27.12.2002 and 1A-LAB/6-67/VRC-Guwahati/06- 

0 	07/719 clntd 21022007. Flowgver, other ieUer/ docunwntR renrd Ing 

O 0 	 dropping of paragraphs are also available with the department as well as with 

the audit section of the department. 
In the circumstances stated above I humbly submit that the 

• 	memorandum 'of charge sheet dated 16.03.2004 in its present form is not 

sustainable and'àlso should not be acted upon,I further beg to say that, in the 

• 	

0 	
, memorandum of chargesheet the undersigned had committed irregularities in 

	

0 	making purchases beyond the delegated financial power. Since there are only 
• 0 

	

	 allegation of irregularities, therefore in my humble submission the same may 
be regularized by ex-post facto sanction as per GlO (2) of Rule 13 of 

• 	 ' 	 0 	 •, 

Delegation of fmancial owers ruleI 	 ther-4t-isjJo relevant to 

/ 
Ceiitraj 

	

0 	 • 	
• 	 J 	? 	•H',•• 

• 

• 	

0 	 • 	

. 	 I 	•q 	 0 

• 	 0 	 'O 
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mention here that so far I remember, a statutory audia1 -€enducted audit 
during the year 1999-2000 during the incumbency- OfrSTI K. K. Bhatt, 
Superintendent. But at the. said point of time no dction was raised by 

the audit team, as such department is barred by law of estoppel to raise such 

objections'o.f irregularities as contained in the lnemorandunL dated 16.03.2004 

after a lapse of 8 to 9 years.. Therefore it is difficult on my part to recall all the 

facts on the surface of mind to give adequate explanation at this belated stage, 

although I have participated and cooperated in the disciplinary proceedings 

That Sir, at one point of tth1e I had to ruii four (4) offices at a time one 

at Ko&ata, one at Imphal and two at Guwahati. I was saddled with 

multifarious duties. Neither the subordinates nor any authority brought it to 

my notice that I was exercising the financial power beyond the delegated 

limit. All purchases were made as per requisition given by the office staff but 

not on my whims and fancies. Nobody can reach the peak of perfection when 
one is confronted with . . the task of herculean dimension. If common 

proceeding had been instituted as per Rule 18 read with Rule 14 of CCS 

(CCA),-1965, it would have been easier to navigate towards truth. 

Considering the facts and circumstances stated above and, also 

cbnsidering the' fáctuál ositionás' exlainè'd above the memoranduin'of 

charge sheet dated 16,03.2004 may kindly bd dropped and undersigned may 
kindly be exonerated from the allegecL charges. 

Yours sincerely 
I c j . Cflt1'j 	, 	 1 

Date-1.f0j2/,2'. 	ISLaj,c 

(L.K.VARTE) 
Asst. 11?iirector 

- 	 C v 	. 	 I VRC for handica ed - 

IndraNagar, 

Agartala-799006 
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IN IflNIIAL 

GUWAIIAII BENCFi 

I 

/ 	I p JU Y3 
TRIBUNAL. 	/ 

wahtj 39nh 

In the matter oft- 

O.A,No4 227. of 2006 

Sri LK.Verte. 

=V & 

Union of India and Oi. 

-And- 

in the matter of;- 

An adthtional rejoinder submitted 

by the applicant against the written 

statement submitted by the. 

rcsponaents. 

The above named applicant most humbly and respectfully begs to state a, 

under;- 

That your applicant beg to say that during pendeicy of the original 

application, the. respondents Govt. of India, Miidstty of Labour & 

Employment mce particularly Directorate General Empioymeiit & 

Trainirg has given the approval for closing of the disciplinary rocecding 

of the applicant vide letter no.. DGET-C-13013/4/200.3-EE-lL dtd. 

26.O5.2OO. 

In the facts and z'ircuiristances stated fbove, a copy of the letter dtd. 

26M5.2008 is endosed herewith. and marked as Annexure-A 

I 	()Sr 
That this application i, made bonafide and for, the ends of justice. 

V?2vt1 



- 

1 	I 
JUN I 

•' 	uwahfj 3iflh 

V EKIFICATION 

L Shri LicnIchawthang Vrtc SI o Shri H. V. Virtc, aged about 52 years, 

'presently woridrg as Assistant Director (Rehabilitation), VRC for 

hanthcappccL India Nagar, ITI Road, Agartaia-799006 do hereby verify 

that trio. statements made in 1'aragrapri I ana z ot trio aaciitioriu rejoinder 

is true to my knowledge and I have not suppressed any ni_atonal, fact. 

And I sign this yrrfficatjcn on this the k1 day of .2OO& 



,' iGov ~ iunjert of Ind!aJjjhaj'aj Sarkar 
jI Ministry o'fLabojjr& 

...) 

4J: 

.Subjec 

Sir, 
it 

authorjt 

:tO OOD 	•Fej 	 : 'ON >j 

	

I, . , 	 •.*.. 	 • 	'1' 
- 	

- 	 1  • Directorate ducral of EnipJcnej & Train ing./ 	. 	

L; 
• 	 •! 	 I 	

/ 
1/  I   I\ 	 th 1 	IIiii 

• 	ew Delh i, dated 26 May, 00, JWV 

/ f UWah t18  I heUndej 1  Secretaj y, 
.(Adrtijl) \'igilance & Foreign Training Admn.(V}r4) 
Sitjoji, jGE&T. New J)elhi 

I. 

lIiauiry Procee-digs g*iust Sn.L.K. Varte (Ex-RefI.Offlet.) 

am directed to convey the approval of the roI!petent 
br Closiig he case on the basis 'of the !nquiiy Report by. Sh.K.LKj, inquiry Oflheer/])lyf which revealed no gatics against Sh4LJCVarte. 

j 

:i : This sues with the apprwaIof the l)G/JS vide (heir Dv. No. 156 lated 15.0542008. 

Yom 

- 

I 

(RJ< 1n-Isad) 
Under Secv. 10 the Govt. of India 

J.dcphojic No. 2300145 
(op to 

-

Th&.Asista,it Director (Roh.), Vocational Rehabjjjthtjor, Contre for 
Hi!cqappocI, Agartala. 

2. 
' ThOAS5jM.t Director. (Reh.)1/c VocUonaj Rehabilitation Contre for iandicç 1ppcd, Guwahati. ExNeo361-o91ge 3. ,  Sanctjo,i Folder1  EEfl Sectio n.  • 	

. 	 ((R. I.Tisd) 
Under Secv. to 	Govt. of Indi 

lelepiJone No. 2300 •t65 

H 'o. 	. 	 . 


